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PARLIAMENT OF INDIA
Tuesday, 8th May, 1951

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in _the Chair]
ORAL ANSWERS TO QUESTIONS

EXPENDITURE ON TRAVELLING ALLOW-
ANCES

*3928. Prof. K. T. Shah: Will the
Minister of Communications be pleas-
ed to state what was the amount
spent on account of travelling allow-
ances by his Ministry, including
attached and subordinate offices, for—

(i) the hon. Minister himself;

(i) the Public Servants or offl-
cials of the Ministry; and

¢iil) members of the non-official
public travelling on the work
of, or in connection with the
work of, the Ministry, in the
years 1946-47. 1947-48 (post-
partition), 1948-49 and 1949-
80, distinguishing, for each
year, the amounts spent or
this account in India, and for
journeys outside India?

The Minister of Communications
¢(Shri Kidwal): A statement giving the
information required is laid on the
Table of the House. [See Appendix

, annexure No. 27.)

Prof. K. T. Shah: In {he statement
there are two payments mentioned as
having been made tv Mr. Nishtar
after Partition. I want to know
whether payments of this character
have not been included in the general
settlement but have been made indivi-
dually as in the case of Mr. Nishtar
and also whether there are other
::ople to whom similar payments

ve been made.

80 PSD
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8hrl Kidwal: These payments have
not been made to Mr. Nishtar. The
travelling took place before Parti-
tion and therefore the bill had to be
pald by the Government of India.

Prof. K. T. Shah: But the payment
was made after Partition?

Shri Kidwal: Yes, it was made in
1949-50, which I suppose is after
Partition!

IRRIGATION PROJECT NEAR LAKKUVALLY

*3929, Shri Rudrappa: (a) Will the
Minister of States be pleased to state
whether it is a fact that the Govern-
ment of Mysore have undertaken the
construction of a major irrigation pro-
ject near Lakkuvalli in Chikkamaga-
lure District?

(b) Have the Government of Mysore
made any request to the Government
of India to give financial help to
complete this project and if so. what
action has been taken in the matter?

The Minister of Gtates, Transport
;'l(l Railways (Shri Gopalaswami): (a)
es.

(b) Yes. The Government of
India have granted a loan of Re. 1.50
crores to the Mysore Gove.ument
during 1950-51 for irrigatic.. and
Hydro-electric projects in tue State.
A further loan of Rs. 1.5, ..ores is
likely to be granted durineg 1951-52.
It has not yet been decided if-any
portion of the loan should be allocated
to this particular project.

Shri Rudrappa: What is the esti-
mated cost of thais project?

Shri Gopalaswami: I am afraid I

‘must have notice.

Shri Rudrappa: What is the total
area of land that is e to be
brought under cultivation?

Shri Gopalaswami: The informatfon
will be ':nore properly obtainable
from the Mysore Government.
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Shri Rudrappa: May I know whether
the Government of India have pre-
pared any priority list of the various
schemes submitted by the State Gov-
ernments, according to which list the
schemes will be taken up?

Shri Gopalaswaml: The Government
of India will decide the priority after
consultation with the Planning Com-
mission.

Shri Rudrappa: May 1 know whether
this scheme»is alsu under the scrutiny
of the Planning Commission?

Shri Gopalaswami: Yes.

GANDHI BHAWAN AT TIKAMGARH

©3930. Shri Dwivedi: (a) Will the
Minister of States be pleased to state
whether any sum of money out ¢{ the
sanctioned amounts of Rs. 24,000 for
the maintenance of Shri (Gandhi
Bhawan at Tikamgarh was spent over
and above the salaries and allowances,
it any, of the employees there?

(b) ls it a fact that Shri Banarasl
Dass. the founder of the Bhawan, re-
signed his office?

(c) Do Government conteinplate to

con;inue the work in any other man-
ner?

The Minister of States, Transport and
gauwnn (Shri  Gopalaswami): (a)
o.

(b) Yes.

(¢) The Government's intention {: to

l}:rt a Basic Education Centre on thisg
site.

Shri Dwivedi: Is it a fact that Shii
Banarasi Dass resigned from hiy
office, because the funds sanctioned
for the purpose for which he had

been workin there were not m:
available to iim? ade

Shri Gopalaswami: He has relieved
himself of the duties of his office. I
do not think he resigned on the
ground stated by the hon. Member.

Shri Dwivedi: What was the reason
for his resignation?

Shrl Gopalaswami: 1 may read out
perhaps an extract from his letter:

“I learn with considerable jo
that the Vindhya Pradesh Gf:v’-'-
ernment has decided to open a
Basic Training School at Tikam-
garh and had I been an educa-
tionist, I should have considered
it a great privilege to serve the
institution. Unfortunately I know
nothing about Basic Education.
It will not be honest on my part
to take up that work.”

8 MAY 1081
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Shri Dwivedi: What was the renson‘
that the constructive work done there
on the lines of Mahatma Gandhi's
programme was abandoned and pre-
ference given to the Basic Education
work?

Mr. Speaker: That is a question of
detail which should properly be put
to the organisers.

Shri Dwivedi: May I know whether
the Gandhi Memorial Library which
was in existence at the Ashram has
been closed down or is it in exiStence?
What is the cost of its maintenance
and the staff employed there?

Shri Gopalaswami: I am afraid I
have no information on that.

Shri Dwivedi: I want to know
which is the authority which decided
on the abolition of the Ashram and
the introduction of the Basic Educa-
tion scheme? Was it the States
Ministry or the Vindhya Pradesh
Government?

Shri Gopalaswamli: I understand that
a visit was made to the Ashram by
the Chief Minister and the Director
of Education. They observed that no
activities of practical utility were being
carried on at Tikamgarh and they
suggested tat Basic Education on the
Wardha lines may be started there.

CasTOR SEED AND CAsTOR OIL

*3931. Shrli §. N. Sinha: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the total production of castor
geed and castor oil during the last
two years; and

(b) the total requirements of castor
seed and castor oil?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The total production of castor
seed and castor oil in India during

the last two years is estimated as
follows:

(Thousand tons)

1949-50 1950-51
Castor seed 128 106
Castor oil 30 25

(b) The total requirements of castor
seed and castor oil in India are

estimated at 6,000 tons and 24,800 tons
respectively.

Shri S. N. Sinha: Is it a -fact that

there has been free export of castor
oil from this country? '

Shri Thirumala Rao: I am not cer-
tain whether the Commerce and In-
dustry Department exercised control
in issuing licences in this regard,
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Shri 8. N. Sinha: Is not the Minister
of Agriculture consulted by the Com-
merce Ministry before ey permit
the export of castor oil?

Shri Thirumala Rao: I want notice.

Shri T. N. Singh: 1s it a fact that the
Export Department consulted the
Ministry of Agriculture with regard to
t}illg[ export of castor seed and castor
o

Shri Thirumala Rao: Generally the
Industry and Commerce Ministry do
consult us about the exportable sur-
lus of these agricultural commodi-
es.

Shri T. N. Singh: What was the
reason why any reduction was made
in the quantity of export of castor
seed and castor 0il? Was it on the
advig_:a of the Agricultural Depart-
ment?

Shri Thirumala Rao: I want notice.

Babu Ramnarayan Singh: What are
the reasons why oils are not exported
instead of oilseeds?

Shri Thirumala Rao: A certain
quantity of oil is already being
exported.

Mr. Speaker: The point seems to be
that instead of the oil extracted or
the manufactured product being sent
out, why is the raw material being
sent outside?

Shri Thirumala Rao: I want notice.

Shri Jnani Ram: Have any attempts
been made to increase the production
of castor seed?

Shri Thirumala Rao: No attempt on
thedpart of the Government has been
made.

Shri S. N. Sinha: Is it a fact that
the Agriculture Ministry set a ceiling
for the exvort of castor oil and castor
seed and the expnrt quota has actually
exceeded that ceiling?

Shri Thiramala Rao: There is a
method of calculation for our internal
requirements such as, for instance,
lubrication, industrial. medicinal and
other uses The total requirement
for internal consumption is about
25.000 tons of oil. Any oil produced
over and above that figure is allowed
for export.

KARNATIC STIPENDS

*3932. Shri B. K. Pani: Wil the
Minister of States be pleased to state:

. (a) how and whyv the Karnatic stip-
ends embodied in Demand No. 73 are
given;

8§ MAY 1951
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(b) the persons who are entitled to?
these stipends;

(c) the purposes for which they are’
given and the authority by which it is-
continued as also the class of persons’
receiving such stipends; and

(d) whether it is clessiied as a
changed or non-changed itemn?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) to (c).. The Karnatic stipends
were sanctioned for the benefit of the
Prince of Arcot, his family and
descendants. The payment of the
pensions is being continwed in accord-
ancet&wit.h the terms of the originak
gran

(d) The payment is subject to the
vote of the House.

Shri B. K. Pank May I know whether
the body which allots this stipend is
an official or a non-oﬂ\eh_l body?

Shri Gopalaswaml: The stipends are
adm{nistered by the Madras Govern-
ment.

Shri B. K. Pank Is there any agree-
ment or any trust deed by virtue of
which these stipends are allotted?

Shri Gopalaswami: They are based
upon grants and orders issued many
many years ago.

GRANT or Jagirs v VoeomyA PRADESH

*3933. Shri Dwivedi: (a) Will the
Minister of States be pleased to stute
the policy of Government in connece-
tion with the grant of Jagirs, Muafies,
buildings., land, lakes. forests etc., on
the eve of transfer of power bLy the
rulers of former states now compris-
ing Vindhya Pradesh?

tb) Is it a fact that, in many cases,
the rulers passed orders for surh
grants, giving dates which were past.
by months?

(c) Will Government lay on the
Table of the House a complete list of
properties given out by the Govern-
ment of India as private properties of
the ex-ruler of each State: and ‘*he
properties given by the former rulers:
tn their relatives and near-abnuts as
grant of some kind or the other?

The Minister of States, Transport
and Raflways (Shri Gopalaswami): (a)
The policy of Government is that
while all reasonable commitments are’
honoured, any commitments made
mala fide and In anticipation of the
merger are liable to repudiation.

(b) The Government are not awn&
o! any such case.
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stated in reply to

Question No. 110 on the 11th Aault.
1950, it is not comsidered proper te
disclose the detalls of private proper-
ties recognised as such; it will serve

no useful purpose to undertake ﬁle
very laborious process of collectings
information relating to all grants made
by rulers of former Indian States %o
their relatives and others before the
merger. It would be better to let
each case be dealt with on the merits
as it arises or is brought to notice.

Shri Dwivedi: May I know whether
the Government consulted any poll-
tical organisation or popular bodies im
Vindhya Pradesh in connection with
the settlement of such private pre-
perties?  Because information om
whether the  bulldings and landa
wransferred by the rulen belong to
the State or should go to the rulers
is supposed to be known to the public.
I want to know whether Governmeat
consulted any such persons or

‘Shri Gopalaswami: I don't think any
political bodies were consulted

Shri Dwivedl: On what basis were
the properties given to the rulers?

Shri Gopalaswami: The ruler submits
inventories of private properties. They
are checked with the assistance of
local officers and negotiations are
started between the representatives of
the States Ministry and te ruler con-
cerned. If there is a State Goverm-
ment involved that also is consulted,
and the final list is settled after such
consultation.

Shri Dwivedi: May I know if Gow-
ernment have conducted any inquiry
to asrertain whether any property
was given by any ruler to his relatives
or other connected persons by mesans
of ante-dated grants, or do Gowvern-
ment contemplate to conduct any
inquiry in the future?

Shri Gopalaswami: If any mels fide
transactions are brought to notice all
possible inquiries will be made.

Shri M. L. Gupta: Apart from these
transactions, may I know if any pro-
perty has been claimed by a ruler as
private property and it is disputed by
gsome oter party, political pa or
others, will that also be inquired

Shri Gopalaswami: Certainly they
will inquire into such cases.

Shri Dwivedk: I want to kwnow
whether Government do not consider
the act of giving jagirs by rulers
their relatives as creatiom of
within States

8 MAY 181
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Mr. Speaker: Order, order. That
is a matter of opinion.

Shri Dwivedi: May I ask whether
Government contemplate the abolition
of fagirdari in Vindhys Pradesh in the
near future?

Shri Gopsalaswami: I think they
contemplate it everywhere.

Pandit Munishwar Datt Upadhyay:
May I know whether between the
dates of decision of merger and en-
forcement of merger any steps were
&ﬁn to prevent transfer of proper-

Shri Gopalaswaml: Strictly speaking,
according to the letter of their rights
the rulers have authority to make
transfers before the date of merger,
and if transfers were made because
of the fact that merger was coming
on, in order to anticipate it, then we
bave repudiated such transfers.

Sardar Sochet Singh: Were any pro-
perties which were paid for out of the
State treasury and not out of the
privy purse of the ruler, also included
in the list of private properties?

Mr. Speaker: I think the question
is rather wide. It may be important
but this question relates only to
Vindaya Pradesh.

DEMAND FOR RATiuNED CENEAL

*3935. Shri Kshudiram Mahata: Will
the Minister of Food and .Agricuitare
be pleased to state: -

(a) whether there has been any less
demand for rationed cereal in Delhi
area as a result of Women's Council
for Supplementary Food; and

(b) if so, the quantity so less de-
manded by card holders during Jan-
uary and February, 1951?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
and (b). It is not possible to indi-
cate the precise extent of such saving,
The cafetaria run by the All India
Women's Food Council in New Delhi
serves non-cereal foods to a large
number of persons every day. If
these persons had consumed foods
made out of rationed cereals, there
would have been an increased con-
sumption of rationed foodgrains. In
this respect, therefore, the All India
Women'’s Food Council should be re-
garded as having effected a saving in
the consumption of rationed cereals,
though it may not be possible to

gauge the precise extent of such
saving.

8hri Kshudiram Mahata: Is there
any arrangement or literature by tha
Women's Council of Supplemeatary
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Food in Delhi to impart instruction
in the art of using non-cereals in
place of cereals to family persons?

. Shrli Thirumala Rao: Yes, Sir; a
pamphlet containing about 32 recipes
that could be made out of non-cereals
has been prepared and printed; it is
being circulated all over the country
through the Women's Food Council,
and if housewives or gentlemen are
interested in knowing the art of cook-
ing these things they can go to the
cafetaria where they will be shown
the method.

Shri Rathnaswamy: Since it s
established beyond any shadow of
doubt that the noble activities of this
institution have had a salutary effect
in that they have brought about a
lessening of pressure on the rationed
cereals, do Government have any con-
certed plan to help this institution to
spread its activities............

Mr. Speaker: Order, order. He is
expressing an opinion and making a
suggestion for action.

Shri Kshudiram Mahata: Do Gov-
ernment propose to introduce the use
of non-cereals in place of at least a
certain portion of cereals used in all
Government hostels in Delai?

Shri Thirumala Rao: That is also a
suggestion for action.

Mr. Speaker: Yes.

Shri Rathnaswamy: May I ask......

Mr. Speaker: Let them inquire into
the work of the Women's Food
Council. I think the pamphlet was
circulated to all hon. Members last
evening and hon. Members had better
study that.

RaiLway CraiMs

*393%. Shri Raj Kanwar: Will the
l\;[im‘staer of Rajlways be pleased to
state:

(a) the total number of claims
ding on the 1st January, 1951 for taree
vears or more on each Government

Railway;
(b) the total number of claims dis-

posed of by each Government Rallway
during each of the past three years;
and

(c) the average time taken in the
disposal of each claim by each Goaw-
ernment Railway during the year 1030-
517

The Minister of State for

Traasport
and Railways (Shri Santhamam): (a)

0 (¢). A rstatement giving the

8 MAY 1881
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mequived iaformation is laid on the
Table of the House. [See Appendix
XX]IV, anmexure No. 28.)

In order to avoid any misunder-
standing, I may inform the hon.
Member that the statement does not
include the pre-partition claims and
eourt cases.

Shri Ra) Kanwar: Have Govern-
ment under consideration any scheme
for the exveditious disposal of rail-
way claims as, for example, by devolu-
tion of powers, which would eliminate
unnecessary delay such as has hap-
pened over the Oudh-Tirhut Railway
where as many as 13 cases over three
years old are pending? :

u:hﬂ Slrnﬁw We ht;ve in fact
en all p e steps for speedy
settlement of all clims and now
generally. few claims of over three
months are outstanding. In the par-
ticular cases mentioned there may be
other factors causing delay.

Shri Raj Kanwar: From the state-
ment placed on the Table of the
House it appears that over the Assam
Raflway the average time taken for
the disposal of a railway claim is 41
days, whereas on the B.B. & C.I. Rail-
way It is 98 days; on the G.LP. Rail-
way 87 days and on the B.N. Rallway
77 days. May 1 know whether this
wide discrepancy is due to personal
eguation?

Shri Santhanam: The hon. Member
must reflect that the Assam Railway
is a very small Railway.

Shrl Raj Kanwar: Who is the final
authority for settling railway claims,
and does any appeal or revision lie
from his orders?

Shri Santhamam: The Chiet Com-
mercial Manager in each Railway or
the Deputy Commercial Manager as

the case may be ig the final authority,
and there appeal to the Generaf
Manager who may consider such

appeals.

Kaka Bhagwamt Roy: May I know
whether the claims arising out of the
Kashmir Mail disaster which occurred
en 16t Pebruary, 1950 have all been
disposed of, or are some still pending?

Sbri Santhasam: The question refers
%o claims; not to compensation.

Prof. 8. L. Sakeesa: Are Govern-
ment aware that the amount paid for
cadms in - the recent past is far in
ewvess of the amount that was paid
previously en the B:R. and O.T. Rall-

1

. Saméhanam: During the war,
secumulntions of claims and the
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losses were greater. In fact, the
accumulation was very great and dur-
ing 194748 and 1948-49 the payments
have also been very heavy. But as
the statement shows, there is a definite
decline in the total number of claims
and consequently there will be a
«decline in the total amount of pay-
ment also.

TARGETS FOR JUTE AND CorTON
PRODVCTION

*3938. Dr. Ram Rubhag Singh: (a
‘Will the Minister of Food and Agricul
ture be pleased to state whether it is
.a fact that Government have fixed
targets for jute and cotton production
in the year 1961-h2?

(b) If so, what are these targets in
bales?

The Depaty Minister of Food and
/Agriculture (Shri Thirumala Rao): (a)
and (b). The targets of increased in
production of jute and cotton are being
framed in comsultation with the States
-concerned.

Dr. Ram Subhag Singh: Has there
‘been any increase in the target figure
fixed for 1950-61 over the target figure
fixed for 1949-50?

Shri Thirumala Raet I have not got
the figures here. I want notice.

Dr. Ram Subhag Singh: May I know
whe{her Government are proposing to
provide some money this year for
supplying seeds, fertilizers etc. teo
cotton growers?

Shri Thirsmala Rso: Yes, Sir. Im
preparing the programme for 1951-53,
a certain amount of money is allotted

for the purposes mentioned by the boa.
Member.

Dr. Ram Subhag Singh: May I know
whether Government have granted

some money for increas ute pro-
duction this year? tag ] P

-Shri Thirumala Rao: Yes, Sir. For
Jute production also, a certain amount

of money is allotted for the same
purposes.

Dr. Ram Subhag Singh: What L
‘the amount?

Shri Thirumala Rao: I want notice,
because the arrangement for the
year 1951-52 is not finalised” yet.

Shri Challha: What was the

actual
area under ’ute cultivation in West
‘Bengal and in 1960-81?

Shri Thirumala Rao: I have mot got
the figures for Assam just mow., [
have got them for other States.

8 MAY 1981
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Mr. Speaker: I believe the flgures
were furnished by the hon. Food
Minister some time ago. But I am
not sure whether they were in refer-
ence to Assam.

Seth Govind Das: Is it not a fact
that Government had fixed a target
for jute and cotton production in
1949-50 and that target has not been
reached so far?

Shri Thirumala Rao: Yes, Sir. It
was made clear more than once that
it was not attained.

Dr. Deshmukh: May I know by
what date the estimate would be
ready, because the cultivation of
gotto;: starts in the first week of
une?

Shri Thirumala Rao: We have
asked the State Governments to
expedite their replies and we are
expecting them any moment.

Foop Girrs

*3939. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether it
is a fact that some food gifts have
been received by Government iIrom
foreign rountries?

(b) If so, what is the total quantity
of rice, wheat and other food materials
received this year ‘rom those countries?

(c) What are ihe rames of the
countries which have sent us food gifts?

The Deputy Minister of Food and
(Ag;rl;ulturo (Shri Thirumala Rao):
a) Yes.

(b) Rice 2,016 tons and Dates 50
tons.

(c¢) Thailand, ‘Burma and Iraq.

Dr. Ram Subhag Singh: May I know
whether it is a fact that the United
Nations is trying to raise some money
amongst its member nations to buy
foodgrains for India?

The Prime Minister (Shri Jawaharlal
Nehru): May I answer that? We are
not aware of the United Nations tak-
ing any step officially, but there are
some steps being taken in various
countries by non-oficial organisations,
more especially in the United States
of America, and the answer given by
my hon. friend just now refers to some
actual commodities received here: but,
in fact, they have been received by
our Embassies in small quantities and
collected and will be sent. So, it is
not a complete answer in that sense.
Of course, there has been ‘widespread
sympathy in some countries and
gﬁ\ty of, it I may say so, common

have brought in some gifts and

03"
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deposited them with .our Embassies
which are being gradually sent here.

Shri Kamath: Has Government got
any settled policy about the acceptance
of food gifts from foreign countries,
or is each offer examined on an ad
hoc basis on its own merits?

Shri Jawaharlal Nehru: There is no
question of examining offers on any
merits. If a farmer comes and offers,
let us say, 100 bushels or 10 bushels
of wheat, the fact is not examined by
any yardstick. It 1is accepted with
gratitude.

Shri Kamath: I refer {o offers from
countries, not individuals.

Shri Jawaharlal Nehru: The question
of food gifts from countries has not
arisen except in the case of the
United States of America, where the
hon. Member will know that some
Bills are being considered at the pre-
sent moment. The matter is one
which I can hardly deal with in a
supplementary question. I should
gladly deal with the matter at a later
stage.

Shri Rathnaswamy: Is it a fact that
some of the youth organisations in
America have promised to extend their
helping hand to the suffering people
of Madras and Bihar and if so, in
what shape has their sympathy found
expression?

Shri Thirumala Rao: Our informa-
tion is also, like the hon. Member’s
from the newspapers so far.

FooD STORAGE

*3040. Shri S. N. Das: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the number of officers in each

State who have reccived training in

method of storage of fool grains under

thgl auspices of the Government of
a;

(b) to what extent storage conditions
ha:;e improved in tne various States;
an

(c) what was the total cquantity of
food grains lost due to insufficient and
defective storage?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
{(a) A statement is placed on the
Table of the House. [See Appendix
XXI1V, annexure No. 29.]

(b) Normally the losses are esti-
mated at 3-3 per cent. and these have
beeltn. brought down to about 1 per
een

{c) Statement 1is placed on the
Table of the House. [Ses¢ Appendix
XXIV, annexure No.
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Shri 8. N, Das: May I know what is
the nature of the training that is
imparted?

Shri Thirumala Rao: The training
includes the methods of fumigation,
storage etc. and how the storehouses
and warehouses are to be kept rat-
proof, insect-proof etc.

Shri 8. N. Das: Are Government
aware that the officers trained at
tiese centres carry the knowledge they
have acguired to the farms and the
homes of the peasants?

Shri Thirumala Rao: These officials
are recruited from the States. We
request the States to send us a certain
number of officials to receive training
at these centres, and they are deputed
by the States. After training, they go
back to the States and are attached
to the respective Food Departments
and the experience gained by this
training is utilised by them.

Shri 8. N. Das: I want to know
whether the Central Government are
aware as to how far the knowledge
acquired by these officers is carried
to the villages.

Shri Thirumala Rao: It is not a
question of these officers going to the
villages. Personally, I know that a
large number of these trained officers
are being put to good use by the State
Govarnments in regard to storage and
distribution of foodgrains.

Shri S. N. Das: What is the period
of training?

Shri Thirumala Rao: About three
weeks for each class.

Mr. Speaker: It appears that the
training is intended for storage etec.
by the State itself and not by the
individual agriculturist.

Shri Thirumala Rao: Yes, Sir. The
Central Government organise these
training classes for the benefit of
State Governments.

Mr. Speaker: But what is the object
of training t:ese officers? Are they
expected to go round to the villages?

Shri Thirumala Rao: The State Gove-
ernments own a number of godowns,
and certain State Governments buy
and store grain in several places and
sometimes in private godowns also. It
is to look after these godowns that we
give training to State Government
officials.

Shri 8. N. Das: May ! know the
number of godowns owned by the
Central Government?
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Shri Thirumals Rao: ly three
days ago, I lsid a statemént on the
Table of the House giving the details
of the godowns owned by the States
as well as tae Centre.

RAILWAY AcCIDENTS (REPORT)

*3941. Shri 8. N. Das: (a) Will the
Minister of Railways be pleased to
state whether the 1eport of the judicial
enquiry regarding the cause of accident
to 320 Down Goods and 7 Up Toofan
Express on the E.I. Railway on the idth
August, 1950 has been received by
Government?

(b) If so, what {s the finding of the
enquiry?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). The hon. Member is referred
to the replies given during the current
session of Parliament, to the under-
mentioned questions on the same
subject:

(1) Starred Question No. 1382 by
Shri M. P. Misara on 12th
February, 1951.

(ii) Starred Question No. 1570 by
Prof. S. N. Mishra on 20th
February, 1951.

Shri 8. N. Das: May I know whether
the hon. Judge enquiring into the
accident has passed any adverse
remarks on some of the witnesses?

Shri Santhanam: Copy of the report
was placed on the Table of the House
and is available in te Library. The
hon. Member can find it out for him-
self from the report.

CENTRAL COMMITTEE ON SOIL SCIENCE

*3942. Shri 8. N. Das: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the Central

Committee on Soil Sclience has been
wound up?

(b) If so, what are
therefor?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Yes.

(b) The functions of the said Com-
mittee are being discharged by the

il Science Committee of the Indian

ouncil of Agricultural Research and
pther scientific organisations of India.
The existence of a separate Central
Committee on Soil Science was there-
fore considered unnecessary.

Shri 8. N. Das: May I know, Sir,
when this Committee was constituted?

Shri Thirumala Rao: It was consti-
ww.molu,t@on. dated 7th June,

the reasons
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Seth Govind Das: What has beea
the expenditure on this Committee
and by winding it up has any retrench-
ment been effected?

Shri Thiramala Rao: No, Sir. It is
a Committee of experts on which not
much expenditure need be incurred as
all. As it was found that it was
redundant to have two Committees
doing the same work, it was decided
to wind this Committee up.

Ex-NoRTH WESTERN AND BENGAL AND
AssaMm RarLway Srtarr

*3943. Shri P. Basi Reddi: Will the
lvtlittmeister of Railwaya be pleased to
state:

(a) the number of India-opted ex-
North Western and Bengal and Assam
Railway Staff whose status vis-a-vis
tlcxle otther staff has not been determin-
ed yet;

(b) the reasons for the non-deter-
mination of their status so far; and

(c) the steps taken by Government
for an early settlement of the issue?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
to (»). The information is being col-
lected from the Railway Administra-
tions and will be laid on the Table of
the House in due course.

Shri P. Basi Reddi: What are the
principles on which the relative
geniority of these railway servants
were fixed?

Shri Santhanam: The general prin-
ciple is that these railway servants
should be put in each railway to which
they have been posted in the same
place as they would have occupied it
they had originally entered that rail-
way. That is the general principle.
Of course, there are various difficul-
ties in the application of that principle
and they are being looked into.

Shri Kesava Rao: May I know the
reason for the delay in deciding the
seniority of these railway employees?

Shri Santhanam: It is not as if there
is delay in all cases. Many of these
cases have been settled. There may
be some difficult or marginal cases
which may remain unsettled and that
is why we have to collect all this
information.

GANGAYAPALLE-CHAVALT RaiLway Laea

*3944. Shri P. Basi Redd!: (a) Will
the Minister of Railways be pleased to
state whether Government have any

1 to construct a Railwa
Gangayapalle Rallway mt{u“z
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Cuddappah District on the Madras-
Bombay line to the iron-ore mines at
Chavali?

(b) If so, when is the work to com-
mence and when is it likely to be com-
pleted?

The Minister of State for Transport
%1‘ Railways (Shri Santhanam): (a)

ere i3 no such proposal under con-
sideration.

(b) The question does not arise,

Shri P. Basi Reddi: Did the owners
of these mines apply for the construc-
tion of a railway siding?

Shri Santhanam: The owners applied
for a railway siding to the Ministry of
Commerce who referred the matter to
the Railway Board. Tae Railway
Board requested them to put in a
formal application to the General
Manager of the M. and S. M. Railway.
The mine-owners did not do anything
whatever.

Shri Kesava Rao: Is the Railway
Board aware of the recommendations
of the Rayalaseema Economic Deve-
lopment Board and its request for
opening new lines in Rayalaseema?

Shri Santhanam: That is a question
which has been already answered
during te session. But this parti-
cular question has no reference to the
general issue.

RArLWAY SERVICES RULES, 1949

*3945, Shri P. Basi Reddi: Will the
Minister of Railways be pleased to
state:

(a) whether Government have had
any occasion to take any action under
the Railway Servires (safeguarding of
National Security) Rules, 1949, ever
gsince their promulgation; and

(b) if so. the number of Railway
servants against whom action has been
taken under the said Rules from the
date of their promulgation up-to-date?

The Minister of State for Transport
;nd Railways (Shri Santhanam): (a)
s,

(b) Action has so far been taken
against 159 railway employees.

Shrl P. Basli Reddi: What are the
various categories of service to which
the railway servants against whom
action was taken belong?

Shri Santhanam: I have not got the
break-up of te jobs occupied by the
employees. I have got only the break-
wp according to the railways.
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COLOUR FOR Vammt(

*3946. Pandit Munishwar Deatt
Upadhyay: Will the Minister of Food:
and Agriculture be pleased to state
whether the Committee appointed by
Government has been able to come to-
a decision regarding the colour which.
may be used for colouring vanaspaté:
without any injury to the health of the-

consumers?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
The Committee has met only once on:
14th April, 1951 and has not come--

pleted its labours as yet.

Pandit Munishwar Datt Upadhyay::
May I know, Sir, where the experi-
ment of colourisation is being con~
ducted?

Skri Thirumala Rao: The Committee
was appointed to find out whether a
lasting colour could be found to colour
vegetable oil. The Committee is
finalising a questionnaire and circulat-
ing it to all the scientific institutions
in the country and also to producers
of vegetable oils to give information
to the Committee as to whether a
suitable colour can be devised.

Seth Govind Das: By what date is
it expected that the work of this Com-
mittee would be over and by what
date its report will be available?

Shri Thirumala Rao: As soon as
possible, Sir.

Seth Govind Das: I want to know
the exact date, because this has been
going on for such a long time. “As
soon as possible” 18 no reply to my
question.

Shri Thirumala Rao: I am trying to
expedite the work of this Committee.
I assure the House that no delay will
be made which is not absolutely neces-
sary. .

Shri Shiv Charan Lal: Will Govern-
ment be able to finish the work of this
Committee in the twentieth century?

Mr. Speaker: Order, order.

Shri Thirumala Rao: At any rate:
during the life-time of this House.

Shri T. N. Singh: The hon. Minister
said that a questionnaire is being sent
by the Committee to the various
scientific institutions. May I know
how any research can be carried out
through questionnaires?

Shri Thirumala Rao: The questifon-
naire is belr% finalised and will be-
circulated. e are also getting into-
touch with the leading scientists in
the country.

Mr. Speaker: The point was that a
questionnaire was p:eln‘ sent to-
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scientists and also to the producers of
vegetable oil to find out what they
have to say.........

Shri Thirumala Rao: We have drawn
up a list of people to whom this ques-
‘tionnaire has to be sent. I believe,
people like my hon. friend Seth Govind
Das, who are interested in cow pro-
tefc*;iton will certainly receive a copy
of it,

Pandit Munishwar Datt Upadhyay:

‘May I know who are the
this Committee? Members of

Shri Thirumala Rao:
Chairman of the Committee, The
Members are: Pandit Thakur Dag
Bhargava, Shri Prabhy Dayal Himat-
singka, Dr. S. S. Bhatnagar, Dr. V.
Subramaniam and Shri N, N. Godbole,

Mr. Karmarkar is
Commitima the Secretary of the

I am the

HYDROGENATION OF VEGETABLE O1Ls

*3947, Pandit Munishwar -
gmhz:sz (a) Vg:ll thg Ministexl'h::
culture be lea
state When  the hydrogergati:rexd :‘;
Vvegetable oils did start in India?

(b) What is the revenue it b
Go) . e it brings to
C :r\;:;:\?ment directly and indirectly per

The Deputy Minister of
lAgg;Jcnlture (Shri Thirnm:.h m: ‘(:‘)l

(b) The annual revenue f;
Dutly on anaspathi durin?m lglgg.ig?
_:vaa Rs. 2°16 crores. It is not possible
0 indicate the extent of indirect
Tevenue earned either by the Centre
or by the State Governments.

Pandit Munishwar Datt U
I a :
thl’ll?y I know, Sir, from whatpcggi?r’y
S process of Yydrogenation was

borrowed and wheth
used in the process? °f &ny metal is

Shri Thiromala :
small dissertation l(t):lo'tl:e
ig;)% vanaspati. It wag

can give a
history of
e year

Mr. Speaker:
o § pit: I do not think we need
8hri A. C. Guba: The h
‘gave the revenue der‘il:'édMin!‘:ger;
vanaspati. May I know the break u

‘of it under different h .
income tax etc.? eads e.g. excise,

Shri Thirumala Rao: The f
‘gave related only to excise, I‘utf:vz
::: dgot the figure in regard to other

Shri A. C. Guha: May we know the
total capital invested ln’thh industry?
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Shri Thirumala Rao: 1 think it is
more than Rs. 25 crores.

Pandit Munishwar Datt Upadhyay:
Waat is the cost of oil and what is
the cost of hydrogenation per pound?

Shri Thirumala Rao: The House
knows that the groundnut oil market
is so fluctuating and fickle, that the
cost of oil varies from time to time,
with the result that it is not possible
to say what it is at a particular time.

Pandit Munishwar Datt Upadhyay:
Will the hon. Minister be in a position
to give the cost during 1950 or '51?

Shri Thirumala Rao: I want notice
of that question.

Shri Kamath: In regard to the
answer given by the hon. Minister
that hydrogenation started in 1950,
with how much capital did it start and
who started it?

Mr. Speaker: We need not go into
that.

VEGETABLE O1LS

*3948. Pandit Munishwar Datt
Upadhyay: Will the Minister of Food
and Agriculture be pleased to state
what 1s wne acreage of land under cul-
tivation for the production of raw
materials required for vegetable oils?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
The hon. Member is presumably refer-
ring to the cilseeds which' are utilized
in the manufacture of wvanaspati in
India—seeing that this aquestion follows
the previous one about hydrogenation
of vegetable oils. These oilseeds are
groundnut, sesamum, coconut and
cotton seed. The areas under these
crops in India during 1949-50 were as
under:

(Million acres)

) A;e:under 7che crop

Crop during 1949—_.'19
(1) Groundnut 9.7
(2) Sesamum 4.6
(3) Coconut 1.5
(4) Cottonseed 11.8

Pandit Munishwar Datt Upadhyay:
What percentage of the acreage under
oil seed cultivation is kept for the
gu:;pose of the hydrogenation indus-

y

Shri Thirumala Rao: I cannot give
the breakup of the acreage, but I can
give how many thousands of tons of
oil are used for the production of
vanaspati in 1949 and 1950. 105,000
tons of raw oil were consumed by the
vanaspati factories in 1049 and 101,700
tons in 1050.
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‘Pandit Munishwar Datt Upadhyay:
Could the hon. Minister tell me the
State-wise acreage under cultivation
©f the raw material?

Shri Thirumala Rao: I want notice
of taat question.

Shri A. C. Guha: May I know what
percentage of these four oilseeds con-
tribute to the manufacture of veget-
able 0il?

Shri Thirumala Rao: I cannot give
the exact figures, but the bulk of it is
groundnut oil.

Shri A. C. Guha: How much by
cotton seeds?

Shri Thirumala Rao: I have not got
the figure. I want notice. But it is
a small quantity, not much.

Shri Jnani Ram: Which are the
States where there is extensive culti-
vation of groundnuts?

Shri Thirumala Rao: Madras, and
Hyderabad also.

MOVEMENT or Foop GRAINS

3949, Shri B. R. Bhagat: (a) Will
the Minister of Railways be pleased to
state the total amount of foodgrains
moved by Railways from ports or
surplus states to the needy areas during
the first three months of the year 1951?

(b) How many wagons per day are
vequired for {t?

(c) Has a new machinery been set
up for the transport of foodgrains?

The Minister of State for Ttransport
and Raiflways (Shri Santhanam): (a)
During the first three months of }951,
the total amount of foodgrains and
pulses moved from ports or surplus
area States to the deficit areas was
approximately 21 lakh tons.

(b) The average number of wagons
loaded per day was 1409 (842 broad
gauge and 567 metre gauge).

(c) No, as none is considered neces«
sary for arranging the transport by
rail of foodgrains which is a part of

the operation of railways.

Shri B. R. Bhagat: What is the

usual time taken in the movement of
foodgrains from the ports to the deflcit
areas?

Shri Santhanam: Foodgrain is given
the topmost priority. That is. every-
-day as grains are available they are
moved as fast as possible.

Shri B. R. Bhagat: May I know
whether a separate pool of wagons
has been reserved for movement of
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foodgrains or the allocation is made
onj an’ad hoc basis whenever the need
arises?

Shri Santhamam: All available
wagons are placed at the disposal of
the movement of foodgrains first and
whatever is remaining is placed at
theddisposal of the movement of other
goods.

Shri B. R. Bhagat: May 1 know the
method of allocation, whether a
regional authority is set up for this
purpose or whether it is done on a
Central basis?

Shri Santhanam: The movement is
regulated by each Railway and the
wagons are distributed according to
the places where they are required.
The allocation is done almost daily
by the Movement Officers of the Rail-
ways concerned.

Shri Rathnaswamy: Is it a fact that
the Minister of State in a speecr dur-
ing his recent visit to Madras was of
the opinion that the movement of coal
is even more urgent than the move-
ment of foodgrains?

Shri Santhanam: In certain circum-
stances—if railways cannot move
without coal and as the grain has to
be moved by railways—in circums-
tances it is quite possible.

CoLLtsioN oF TRUCK WITH ENGINE

*3950. Shri §. C. Samanta: (a) Will
the Minister of Railways be pleased to
state whether it is a fact that on the
5th April, 1951, a truck collided with
the engine of a train while the former
was passing a cross-road lying between
Road Chandrakona and Salboni Ralil-
way Stations on B. N. Railway?

(b) If so. how many persons died
and were injured by the collision?

(¢) Has any enquiry been made and
if so. what are the findings?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
Yes.

(b) Four persons died: two on the
spot and two after admission into the
hospital.

(c) An investization was made by
an Assistant Officers’ Joint Enquiry
Committee whose finding is that the
accident was caused by rash driving
on the part of the motor truck driver.

Shri 8. C. Samanta: May I know
whether the train that was passing
was whistling on?

Shri Santhanam: It must have
started whistling. I do not know
wheter it actually whistled at the
particular spot.
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8bri 8. C. Samanta: May 1 know
whether there was any gate at the
cross-road?

Shri Santhanam: It was an un-
manned level-crossing,

Shri 8. C. Samanta: May I know
what compensation has been made to
the persons who died?

Shri Santhanam: Compensation is
legally payable only when it is due
to the negligence of tie railway
authorities.

RAILWAY ENGINES AND COACHES

*3951. Shri Jnani Ram: Will the
Lgr:ister of Railways be pleased to
state: :

(a) the number of engines and
coaches which have been ordered from
Germany;

(b) the value tiereof; and

(c) the period when the indent ts
expected to arrive?

The Minister of State for Transport
and Railways (Shrl Santhamam): (a)
and (b). The hon. Member is request-
ed to refer to the two statements I
and II placed on the Table of the
House in connection with the reply
given to Starred Question No. 728 put
by Shri Sidhva on 7th December, 1950.
The order for two.2’-0” gauge locos
included in statement II, has since
beeen cancelled.

(¢) The locos and coaches on order
In  Germany are exvected to be
delivered ex-works as under:

(1) Locomotives.—Deljvery will
commence in September, 1951
and will be completed in
September, 1952,

(2) Coaches.—Delivery will com-
mence in October, 1951 and
%122 be completed in March,

Shri Jnani Ram: Are these coaches
air-conditioned?

Shri Santhanam: No, they are ordi-
nary coaches.

Mr. Speaker: Next question.

Dr. M. V. Gangadhara Siva: May I
know whether exvert technicians and
engineers were consulted before these
orders were placed? If so, who are
they? If not, why not?

Mr. Speaker: Order, order. I am
afraid it is too late to put that ques-
tion now. We will go to the next

on.

8 MAY 1931

Oral Answers 4044

MUZAFFARPUR AERODROME

*3952. Shrli Syamnandan Sahaya: (a)
Will the Minister of Communications
be pleased to state what progress has
been made in providing certain essen-
tial aeronautical communications, air
traffic control and navigational facility
to the Muzaffarpur aerodrome?

(b) When are the facilities likely to
be completed?

The Minister of Communications
(Shri Kidwai): (a) An installation
party is busy at the aerodrome put-
ting up the shelters necessary for
providing the essential aeronautical
communication, air traffic control and
navigational facilities. The equipment
is already at the site.

(b) By the end of this month.

Shri Syamnandan Sahaya: Is it pro-
posed to lay a cement track for the
landing of aeroplanes at this
Muzaffarpur aerodrome?

Shri Kidwail: Not just at present.
ENQUIRY INTO FERTILIZERS TRANSACTION

*3953. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to refer to the half-an hour
discussion on the subject of purchase
of fertilizers and state whether any
decision on the subject has been taken
by the Cabinet?

(b) When is the decision likely ‘to
be reached?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Not yet. The matter is still under
copsideration.

(b) As soon as possible.

Shri Sidhva: May I know whether
the reoort. ag was stated by the hon.
the Food Mhnister, has been submitted
to the Cabinet?

Shri Thirumala Rao: I cannot say
at what stage the matter is.

Mr. Speaker: He wants to know
whether it has been submitted to the
Cabinet.

Shri Thirumala Rao: I want notice
for that.

Shri Sidhva: May I know whether
Mr. Swamy who has been dismissed
bhas made a reoresentation to the Pre-
sident stating that if a public enquiry
is held or if he is prosecuted he is
prepared to disclose all matters and
the persons finvolved and, Iif so,
whether Government have c¢
this ‘representation?
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Shri Thirumala Rao: I cannot
answer all these questions piecemeal.
The whole matter is under considera-
tion and the Government is consider-

ing it.

Mr, Speaker: The point is whether
a representation from Mr. Swamy has
been received.

Shri Thirumala Rao: I have not seen
any such representation in our Ministry
yet.

Shri Sidhva: During the discussion
of this question the hon. the Food
Minister stated that he was likely to
send his report to the Cabinet. To
the subsequent question also he said
Hke that. I want to know whether
that report from his Ministry has gone
to the Cabinet and whether the delay
is with the Cabinet or whether the
report has not gone.

Shri Thirumala Rae: Sir, am I
expected to disclose at what stage
each paper is in progress?

Mr. Speaker: It does not come to
that. The Minister, it appears, twice
promised or said that he is going to
submit his report.

Shri Thirumala Rao: I can assure
the House that the hon. Minister will
carry out his promise.

Mr. Speaker: The hon. Minister will
see that the matter is a very serious
and important one and therefore the
Members are entitled to know as to
how the Government are acting in
regard to this.

Shri Thirumala Rao: What I want
to make clear is that there is no
question of burking the issue. The
hon. Minister is going to implement
his promise made on the floor of the
House and it is in the process of being
implemented.

Shri Sidhva: When will that be?

Mr. Speaker: The better course is
to put the questions to the hon. Food
Minister himself.

SuGAR PRODUCTION (TARGET)

*3954. Shri Deogirikar: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the target of
107 per cent. output of sugar produc-
tion for enabling a sugar factory to
thave open market sales has been in-
creased?

(b) If so, what are the reasons
therefor?

(¢) How many factories have
succeeded in ren-hing that target and
what is the tota) quantity availghle
for such sale now?
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (c). Reference is invited to
tae statement on release of sugar for
free sale placed on the Table of the
House on 27th April, 1951, which gives
the required information.

Shri Deogirikar: May I know which
factory has made the maximum pro-
duction and what is the percentage of
that surplus production?

Shri Thirumala Rao: I have given
a list of the factories in the statement
to which I referred. The hon. Mem-
ber can get the information from that.
If he wants me to give the informa-
tion, I want notice.

Shri Deogirikar: May I know
whether the surplus is distributed
State-wise?

Shri Thirumala Rao: There is no
question of distribution for surplus
production. There is a free market.

Shri Deogirikar: May I know
whether any price has been fixed for
the sale of this surplus production?

Shri Thirumala Rao: No.

Dr. V. Subramaniam: May I know
whether the sugar ration has been cut
down in Delhi City?

Shri Thirumala Rao: It was sald
that it was cut down but it was
actually restored.

Dr. V. Subramaniam: May I know
wheter the ration shops distributed
less sugar last week?

Shri Thirumala Rao: I do not think

so. Before the scheme came Into
effect, it was withdrawn.
Shri Sondhi: How was (it that

initially only 8 per cent. was reserved
for the common pool and now the
amount has been increased to 15 per
cent.?

Shri Thirumala Rao: I want notice
for that. .

APPOINTMENTS OF PLEADERS BY
RAILWAYS

«3955. Shri Deogirikar: (a) Will the
Minister of Rallways be pleased to
state whether the Railway administra-
tion has made apnointments of pleaders
for conducting civil and criminal cases
of the Railways?

(b) If so. what is the total number
of such pleaders and what are the
terms of their fees?

(c) Are these appointments perma-
nent or are they subject to periodic
scrutiny?



U ——————

4047 Oral Answers
(d) Who is the authority for making
these appointments?

The Minister of State for Transport
and Railways (Shri Santhamam): (a)
to (d). The information is being
collected from the Railway adminis-
trations and will be laid on the Table
of the House in due course.

Shri Deogirikar: May I know if
cases occurring outside the railway
compounds are flled and conducted by
the State Governments through their
own pleaders?

Shri Santhanam: All the cases have
to be conducted by the local Govern-
ments but there are Rpxlway Magis-
trates placed at the disposal of the
administration by the State Govern-
ments, who conduct some of these
cases; otherwise, they are conducted
in ordinary Courts.

Shri Deogirikar: May I know
whether there are Railway pleaders?

Shri Santhanam: In some Railways
they have got pleaders.

Shri Deogirikar: May I know
whether there is a duplicate anti-
corruption agency for conducting
cases in the Railway area itself?

Shri Santhanam: There is the
eneral anti-corruption Police and the
allway Police are expected to con-
duct these cases also.

Shri Deogirikar: May 1 know
whether as an economy measure these
duplicate appointments are lkely to
be amalgamated?

Shri Santhanam: There is no dupli-
cation. In fact we find that tae
existing machinery is not enough to
cope with the thefts.

Mr. Speaker: Next question.

Tosacco CULTIVATION IN Bomseay

*3956. Shri Kumbhar: Will the Minis-

ter of Food and Agriculture be pleased
to state:

(a) the total acreage of land under
the cultivation of tobacco in Bombay

%gtle in the years 1948, 1949, 1950 and

(b) the total production in maunds
of the tobacco in the same years as
above; and

(c) for what purposes the bulk of it
is used? '

The Deputy Rilnister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). The acreage and pro-
duction of tobacco in Bombay State
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during the years 1947-48 to 1943-30
was as follows:—

-~

Aoreage Pr duoti n

Year (Th usand (Th usand
aores) meunds)

1047-48 198 980
1048 49 202 1,624
1949-50 202 1,62¢

Figures for 1950-51 are not yet
available,

(c) Out of the production of about
15:24 lakh maunds of tobacco in
Bombay, 20 per cent. i.e. about 305
lakh maunds, has to be deducted on
account of driage, damage and
wastage. The balance of about 12-19

lakh maunds is available for the
manufacture of cigarettes, cigars,
cheroots, bidis, hookah and chewing

tobacco and snuff, of which bidis form
the most important item.

Shrli Kumbhar: Was any direction
given by the Central Government to
the Bombay Government to restrict
the acreage under the tobacco culti-
vation and with what effect?

" Shri Thirumala Rao: No such direc-

tive has been sent to any State Gov-
ernment.

Shri Kumbhar: In view of the im-
portance of the tobacco crop in its
economic yield to the peasants as well
as Its utility as a rotation crop for
food-grains such as jowar, Bajra, etc.
have Government any plan for regulat-
ing the cultivation of tobacco in the
Bombay State and also elsewhere?

Shri Thirumala Rao: As the total
acreage under cultivation of tobacco
remains with a slight variation to be
stationary, Government do not pro-
pose to interfere with regard to this
crop at present.

Shri Kesava Rao: May I know what

is the average produce of tobacco per
acre?

Mr. Speaker:

He
Bombay State?

refers to the

Shri Kesava Rao: Yes: 1

mean
Bombay State.

Shri Thirumala Rao: I have given
the total acrease and the total pro-
duction in maunds and if one s

divided by the other. the hon. Member
will get the information.

“§)
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SEISMOGRAPHICAL STATIONS

*3957. Shri J. N, Hazarika: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of earth-quake shocks
in Assam and elsewhere since the 15th
August of 1950 recorded by the
Seismographical Stations in the Union;
and

(b) whetier the work of the long-
projected central seismological obser-
vatory at Shillong is completed and the
Seismographs at Tocklai (Jorhat) and
Tezpur, Assam, are to continue?

The Minister of Communications
(Shri Kidwai): (a) 324 up to 3lst
March, 1951.

(b) A site has been selected for the
establishment of a seismological obser-
vatory at Shillong and its acquisition
{s being negotiated with the Govern-
ment of Assam to whom it belongs.
The construction of buildings for the
observatory will be taken up during
the current financial year. The tem-
porary seismological stations at Tocklaf
(Jorhat), Tezpur and Shillong will
continue until the end of the current

“financial year and the question of
their further continuance will be con-
sidered later.

Shri J. N. Hazarika: May I know
how many seismographs had failed or
broken down as a result of intense
tremors of earthquake since the 15th
August?

Shri Kidwai: I have not got that
information here.

@z aifer o €7 A 8Y A
TyTrl Afwagd o @ PR @
€ gift Y g€ A% fraw 94X ¢ fw
¥ qma g ?

[Seth Govind Das: How many out
of these 300 earthquake shocks were

such as did not cause any damage and
how many caused damage?]

&t fexatg : 73 99 @ I 0
e adl g
{Shri Kidwai: I have no such infor-
mation at present.]

DIRECTOR OF MARKETING AND INSPECTION

*3958. Shri Karunakara Meaon: (a)
Will the Minister of Food and Agricul-
fure be pleased to state how long the
Directorate of Marketing and Inspec-
tior has been continuing on a tem-
porary basis?
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(b) Have any Committees investigat-
ed into the necessity of making it
permanent and if so, how many?

(¢) What are their recommendations?

(d) Have Government taken any
decision on the matter and if so, when?

The Deputy Minister of Food and:
Agriculture (Shri Thirumala Rao):
(a) The Directorate of Marketing and
Inspection has been continuing on a
fl.eggxsporary basis since its inception in

(b) Yes, four Committees and one-

Conference have investigated the-
qQuestion. They are:

(1) Conference of (Provincial).
Ministers on  Agricultural
Marketing held at New Delhi
in November, 1938.

(ii) Policy Committee on Agricul-
ture, Forestry and Fisheries-
:mdl &i meeting held in Simla
n .

(ilf) Marketing Sub-Committee of
the Policy Committee (No. V)
on Agriculture, Forestry and'
Fisheries of the Reconstruc-
tligo;xs Committee of Council in

(iv) The Economy Committee get
up by the Government of
India, in 1948.

(v) The Standing Committee of
the . Legislature for the late
Ministry of Agriculture at

their meeting held on the 3rd
and 5th May, 1949.

(¢) A summary of the recommenda-
tions of these Committees and the
Conference on the matter is placed on
the Table of the House [See Appen--
dix XXIV, annexure No. 31.]

(d) No.

Shri Karunakara Menon: May I know
what stood in the way of the Govern-
ment making 1t permanent notwith-
standing te more or less unanimous
recommendations of the several Com-

mittees mentioned by the hon.
Minister?

Shri Thirumala Rao: Yes, Sir. The
Government now are considering the
whole matter and they will come to &

conclusion with regard to making it
permanent very soon.

Shri Karunakara Menon: When fis
it likely to result in actual execution?

8hri Thirumala Rao: I can assure
my hon. friend that it will be done
in the next 2 or 3 montus.

Shri Karunakara Menon: May I know
whether the Government is aware of
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the disadvantages that the staff under-
-go in the matter of counting of periods
.and the average emoluments for the
purpose of pension etc. by keeping the

irectorate of Marketing and Inspec-
‘tion on a non-permanent basis?

Shri Thirumala Rso: The Govern-
ment know the difference between
permanent and non-permanent basis of
a Department.

Mr, Speaker: Next question.
©Orrer or WHEAT BY CANADA

3959, Shri Kamath: Will the Minis-
ter of Food and Agriculture be pleas-
.ed to state:

(a) the quantity, quality and the
‘terms and conditions, if any, of the
f}m c‘:’t wheat made by Canada recent-

, an

(b) whether the offer has been
.accepted or rejected?

“The Deputy Minister of Food and
;Agriculture (Shri Thirumala Rao): (a)
Government of Canada offered to
supply some wheat to India as part
of their contribution to the Colombo
Plan. No mention of the quantity
.and quality of the wheat was made in
the offer and the terms and condi-
tions were to be negotiated. The sale
E:‘oceeds of wheat were to be spent

India for capital development
schemes.

(b) Government of India have
agreed in principle to accept the offer
but as the quality of wheat immedi-
ately available for export from Canada
is of low grades, Government of India
have decided to wait until the next
‘Canadian crop.

Shri Kamath: When was the offer
first made, Sir, by the Canadian Gov-
-ernment?

Shri Thirumala Rao: I do not carry
all the details but this is the third
time I answer the question during the
last ten days and I want notice if the
hon. Member wants the exact date. In
pursuance of the contribution which
Canada has arreed to make towards
the Colombo plan, they have offered
wheat and we have agreed to take
that contribution in the shape of
wheat.

Shrd Eamath: When will that arrive?
Shri Thirumala Rao: I told two days

ago tha* we have elected wheat from
the September crop.
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WRITTEN ANSWERS TO QUESTIONS
Jagirdart SYSTEM IN RAJASTHAN

*3934. Shri R. C. Upadhyay: Will the
Minister of States be pleased to state:

(a) the steps which Government
have so far taken to aoolish the Jagir-
dari system in Rajasthan; and

(b) by what time Government will
8: al?ale to enact the necessary law
ere

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) and (b). The attention of the
hon. Member is invited to pages 2-3
of the Report of the Ministry of
States for the year 1950-51.

INDIAN COUNCIL OF AGRICULTURAL
RESEARCH

*3936. Shri Dwivedi: Will the Minis-
ter of Food and Agriculture Le pleas-
ed to state:

(a) the number of researches un-
dertaken by the Indian <Council of
Agricultural Research;

(b) the method of popularising them
among the agricultural classes; and -

(c) whether any report of the work-
ing of the Council has becn published?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) About 750 Agricultural and Animal
Husbandry research schemes have so
far been sanctioned by the Council

(b) On the termination of schemes,
abstracts of results achieved there-
under are published in non-technical
language in the Council's popular
monthly journals ‘Indian Farming’
(English) and ‘Kheti’ (Hindi) and
press notes thereon are also Issued
for the information of the general
public. The State Governments are
also requested to take suitable steps
to ensure their practical application
by the cultivators.

(¢) An annual report containing &
brief review of the activities of the
Council is published every year, and
copies thereof are available in the
Library of Parliament.

ExprrTs UNDER F. A, O.

#3960. Shrl Kesava Rao: (a) Will
the Minister of Food and Agriculture
be pleased to state ‘wherhar Government
have secured the services of any expert
under the Food and Agrlcultur‘al
Organisation of the UN. Programme?

(b) What expenditure have India to
incur in case of these experts?

(c) In what special fields are thess
experts functloning al p.oovie!
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The Deputy Minister of Food and
Agricalture (Bhri Thirumala Rao):

(b) and (c). Do not arise.

Locusy WARNING ORGANISATION

*3961. Shri Bidhva: - (a) Will the
Minister of Food and Agriculture be
pleased to refer to the answer given to
my Unstarred Question No. 239 on the
24th April, 1951 regarding Locust warn-
ing organisation and state what was the
net benefit derived during 1950-51
from the Anti-Locust Organisation?

(b) In how many instances locusts
made their appearance and in how
many instances they were destroyed?

(c) At what stage were they checked
to avoid further loss to crops?

(d) What was the loss caused to the
erops by their appearanca?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) It is not possible to estimate pre-
cisely the net benefit derived from this
organisation in terms of food grains
saved from locusts.

(b) and (c¢). India was invaded by
swarms coming across her western

borders in two seasonal waves during.-

1950. About three dozen swarms came
between the middle of May and middle
of July and another two dozen swarms
during September-October, 1950. These
swarms laid eggs in various parts of
India. The pest was destroyed mostly
in the hopper stage (wingless young
locust), as it is most difficult to destroy
flying locusts.

(d) Reliable statistics of damage
caused to crops by locusts are not
available.

RESETTLEMENT OF DEMOBILISED
SOLDIERS

¢3962. Shri 8. V. Naik: (a) Will the
Minister of States be pleased to state
whether the attention of Gcvernment
has been drawn to a statement by Shri
B.S. Mahadev Singh. Chairman of the
Socialist Party in Hyderabad?

(b) Is it a - fact th::t dJemcbilised
soldiers from different States like Coorg
and Mysore are Leing resetiled in
Hyderabad, whereas majlority of such
demobilised eoldiers belonging to
Hyderabnd State itself are oot yet

(c) Were eny represeniations made
to the lﬂnhter of States regarding
giving prefevence w0 Hyderabad Stute

o PSD
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people in matters of recruitment to
State services and rcsettlement and if
80, with what result?

The Minister of States, Transport
and Rallways (Shri Gopalaswami):
(a) I do not know to which state-
ment the hon. Member refers. Shri
Mahadev Singh has made a number of
statements from time to time.

(b) No. Demobilized soldiers from
Coorg and Mysore are not resettled in
Hyderabad. Some of them may have
been employed in some vacancies in
the Armed Police. The Hyderabad
Government have drawn up a scheme
for resettlement of demobilized
soldiers of the Hyderabad State Forces
with the assistance of the Government
of India. This is being examined by
us.

(c) Representations are recelved
from time to time and these are being
passed on to the State Government
for their consideration.

SuppLY AND MOVEMENT OFFICER

*3963. Shri Kaannamwar: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that a Supply and Movement Officer
has been appointed by ihe (Government
of India to ensure tnat adequatle
quantities of esseatial supplies like
cement, iron and sirel nd cnal are
available for agricultural purposes?

(b) If so, what emergency powers
have been allotted to him?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
A Supply and Movement Officer was
appointed from 28th April, 1949 but
the post was abolished. as a measure
of economy, from Ist March, 1951,
Since then, the work is being carried
on by a Deputy Supply and Move-
ment Officer.

(b) No emergency powers wers
vested in the Supply and Movement
Officer.

Purcnase or Lanpmng Mars

©3984. Shri Banjizavva: Will the
'l:iné:{:r of Communications be pleased
8 H .

(a) whether Government have des
cided to purchase landing mats; and

(b) if so, from which country and at
what cost?

Minfster Communications
(nrl Kidwal): (a) and (b). Not yety
the matter is under consideretion.
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ments during the two years in ques-
tion is laid on the Table of the House.
[Selc Appendix XXIV, annexure No.
32.

(e) Attention of the hon. Member
i8 invited to a note on the subject,
circulated to all Members of the
House during the Budget debate.

AIR TrarrFic AND NIGHT LaNDING
FAcCILITIES

284. Pandit Muounishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
munications he pleased to state what
was the air traffic by internal uirlines
in respect of passengers, mails, and
goods in the years 1948, 1449 and 1950?

(b) How' many additional aero~
dromes have been taken over by the
Government of India from the States?

(c) Has there been any improve-
ment in the night landing facilities and
if so, on what lines and in how many
aerodromes?

The Minister of Communications
(Shri Kidwal): (a) The number of
passengers carried by internal airlines
on air services within India and
between India, Burma, Ceylon, Nepal
and Pakistan in the years 1048, 1049
and 1950 was 404, 409, 400, 312 and
506,000 respectively. The correspond-
ing figures for mails were 1501475
1bs., 4,809,178 lbs., and 8.037,159 1lbs.
and those for goods 21.307.829 Ilbs.,
80,488,508 lbs. and 206,000,000 lbs.

(b) Twenty aerodromes were taken
over from the States by the Civil
Aviation Mepartment under the Federal
Financlal fntegration Scheme; two of
these were transferred later to the
Indian Air Force.

(c) Considerable improvement has
been made in the night landing facili-
ties during the last three years. As
against 20 paraffin flares, 12 aerodrome
beacons and 3 electric flare paths
available in the year 1948, 41 paraffin
flares, 20 aerodrome beacons and 18
electric flare paths were available at
the end of the yeur 1950. Thus twenty-
onc additional aerodromes were pro-
vided with parafin flares. 8 aero-
dromes with beacons and 15 aerodromes
with eleotric flare paths during this
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period. Improvement was also made-
in the communication facilities avail-
able at the various aerodromes.
Whereas there were 36 communica-
tion stations with a total of 194 radio-
facilities at the end of 1947, the num-
ber increased to 51 stations with a.
total of 380 facilities at the end of

RESEARCH STATIONS FOR GROUNDNUT
SEEDS

285. Shri P. Basi Reddi: Wl the
Minister of Food and Agriculture be-
pleased to state:

(a) whether Government are aware-
that no groundnut seed evolved at Re-
search stations situate outside the
Rayalaseema area (Madras) is suitable
for use in that arca;

(b) whether Government have re-
ceived any representation urging the-
establishment of a groundnut Research.
Station in that area; and

(c) whether there is any proposnl
before Government to estab one
there in the near future?

The Deputy Minister of Food and:
Agriculture (Shri Thirumala Rao):
(a) Three groundnut strains of the
State Agricultural Research Station
Tindivanam which is the main oilseeds
Breeding Station in Madras have been
found suitable for Rayalaseema area.

(b) On the basis of the recommenda-
tions contained in the Report of the
Special Officer appointed by the Indian
Central Oilseeds Committee to review
the agricultural research work done
so far on oilseeds in India, the Com-
mittee recommended to the Govern-
ment of Madras early in 1949 that
there was necd for starting a regional
research station for the Rayalaseema
tract at Kurnool. They were again in-
vited in November, 1949 to send pro-
posals for setting up such regional
stations and the reply received was to
the effect that in view of the impera-
tive need for strict economy in State
expenditure at the present juncture,
and as the schemes were not immedi-
ately essential. the Government had
deferred considering the matter for
the present.

(c) No.

SE——— -v



Tuesday, 8th May, 1951

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

Third Session

of the

PARLIAMENT OF INDIA

1960-61



THE

- PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers.)
OFFICIAL REPORT

=g
8272

PARLIAMENT OF INDIA
Tuesday, 8th May, 1951

The House met at Half Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

0-?,0 AM,:
GO-SAMVARDHAN BILL
The Deputy Minister of Food and
Agriculture (8hri Thirumala Rao): I
beg to move for leave to introduce a

Bill to promote “Go-samvardhana”
and for matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to promote “Go-samvar-
dhana” and for matters connected
therewith.”

The motion was adopted.
Biﬁhﬂ Thirumala Rao: I 1ntr<;duce the

CONTEMPT OF COURTS BILL

The Minister of Home Affairs (Shri
Rajagopalachari): I beg to move for
leave to introduce a Bill to define and
limit the powers of certain courts in
punishing contempts of courts.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to define and limit
the powers of certain courts in
punishing contempts of courts.”

The motion was adopted.

Shri Rajagopalachari: I introduce
the Bill, §op

102 PSD
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BUSINESS OF THE HOUSE

Mr. Speaker: Before we proceed to
the next business, I have to make an
announcement to the House and that
is that the Representation of the People
(No. 2) Bill will be put down as the
first item in the agenda for tomorrow,
the 9th. I believe this will be suffi-
cient notice.

TARIFF COMMISSION BILL

Mr. Speaker: The House will now
proceed with the further coensidera-
tion of the motion to refer the Tarift
Commission Bill to a Select VCommittee.

Shri Goenka (Madras): Yesterday
I was discussing clause 11(2) of the
Bill. In regard to sub-clause (2) of
clause 11, I pointed out yesterday that
it is a maxim of law that no tax can
be imposed except in accordance with
law. Sub-clause (2) invests the Gov-
ernment with powers to levy a tax and
abolish a tax. Ia certain  circum-
stances, as a matter of expediency, it
may be necessary to clothe the Gov-
ernment with power to impose a duty
on certain articles. I beg to §ubmit
that they have enough power in this
respect under the recent amendment
of the Tariff Act. In section 4A we
have given them sufficient powers to
levy a duty on any commodily if the
Tariff Board recommends it and the
Government have got to bring a Bill
before the House within a week of
their levying the tax. In this sub-
clause (2) of clause 11, they not only
want the power to levy a tax, l;ut
they want the power even to aholish
a tax. The sub-clause reads as fol-

lows:

“Where in the opinion of the
Central Government, it is expe-
dient in the public interest that im-
mediate action is required. it may
take action to impose, vary or
abolish any protective duty...... ”
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[Shri Goenka]

.1 do not understand fhow this aboli- for machining and processing, t -
tion of a protective duty comes into gings wherese? regu?regs 2?'23 l?ﬁufgi-

this Bill at all. After all, if an in- te How hes -
dustry is to be given protection, pro- tagtured? ar,rehteyes:a.gaatc;s {ﬁeb%ﬁﬁﬁ-
tection could be given by the impnsi- ing; they cannot do the - forging.
tion of a tax, but not by the abolition Again, they have come to the conclu-
of a tax. So far as clause 11(2) is sion, which any man of common sense
concerned, it is a very wide power- will come to, that most of the com-
which is demanded by the Governnent. ponents which are intended to be
I am not here discussing the question manufactured in the next two years
of the delegation of authority to the will be mantifactured for only cgrtain
Government; but I do say that the makes of automobfles. * Then, “they
present enactment which we have pas- go on to say: '

sed in the course of this year is enough ’

to meet the situation and that clause “In view of the existing diver-
11(2) is unnecessary and uncalled for. sity in automative designs, it is not
Besides, I do not think that this Par- practicable to standardise the de-
liament will be prepared to give these signs of the various components.”

powers to the Government without

check by Parliament at a later stage. From this report it is clear that the

This clause 11(2) seeks to give wide statements which were made hefore
powers 'not only for the imposition of the House for the purpose of getting
a protective duty, but also, the aboli- the sanction of the House for the im-
tion thereof, and there is no restric- position of a heavy duty against the
tion or limitation upon these powers importation of motor car parts in this
vested with the Government. If this country were not quite accurate and
clause is passed, the matter will never that Government did not apply their
« come before the House and will not mind. Obviously, they made the state-
be subject to the ratification of this ments in the House on hearsay evi-
House. I feel that this power should dence. Therefore, 1 say that before
not be given. Besides, I feel that, in such a power is exercised by the Gov-
the light of the previous experience ernment, they must take the Tariff
Wwhich we have had, the Government is Commission into consultation. If they
incompetent to hold these powers. do not take the Tariff Commis-

sion into consultation, if they do not
apply their mind, but take action
on the basis of hearsay evidence, I &m

2

I was referring yesterday to the

;}ao?;;:?ete Iri‘gdi-eg:rcln r%f’;;’:%ﬁ{:;%q afraid we must not invest them with
bile industry. He made a statement ?{:y fsuchthp?w;er at 13111'2) Ib pdrolpgs(ei.
that 50 per cent. of the parts produced erefore, that clause 11( e deleie
«n this country will be interchangeable Recently, they have fixed the price
in all the automobiles. That was one of soda ash and caustic soda. ’%hey
of the statements which he made and have fixed the price so high as to give
I quoted that statement in extenso. a 30 per cent. profit to the importers.
Let me quote another statement of Either they do not know what the
his in which he says: cost of importation is, or they do not
know thef market pricf c;)x' thtatkwas
‘1 got a repo th a case of patronage. o not know
that :h-eadyr S,e’tp,oci:ss ",‘,‘f’",‘,‘}:ﬁ what it was. Taking all these things
duction of a number of these parts into account, I came to the inevitable
has started and that in the course conclusion that these poweps under
of the next two months (I under- clause 11(2) should not be vested in
line the words, in the course of the Government. Again, as I said,
the next two months) it should be these powers are already vested with
possible for the parts and com- the Government and no such pcwer is
{)ionex;xi’csi w(l;ich have been men- hecessary.
oned in Group B to be started
to be manutactgred." * Then, I come to clause 11(1)(a).
Here, mention is made of primary in-
fhis is another statement that those dustries and secondary industries, 1do
parts on which protective duty was not know what the Government real-
levied, were to be manufactured in ly mean by primary and secondary in-
the course of two months. The . dustries. In the definition clause, no

Expert Committee which was ap- 5o deflnition is given of a primary or a

pointed by the Government have ¥ .secondary industry. Interpretations
come to the conclusion that most of have been given in this House that a
these¢ parts cannot be manufactured. secondary industry means cotta%e in-
In their report they go to the extent dustries. I am not here to dlscuss
of saying that while the Hindustan the question of cottage industries ver-
Motors Ltd. have up-to-date equipment sus organised industries. I would like
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the Government to clarify what it
means by primary and secondary in-
dustries. In this connection, since the
question of cottage industries has
been raised, certain questions arise.
There is bound to be a conflict at a
certain given time between organised
industries and cottage industries. For
instance, suppose it is a case of arti-
ficial silk yarn or it is that of cotton
yarn or silk yarn, the cottage indus-

try would like it to be imported while

the textile industry which pvoduces
their own raw materials, namely their
own yarn, they would like it not to be
imported, And so there is bound to
be conflict between the interests of the
cottage industry and the interests of
the organised industry. Such ques-
tions involving this conflict are bound
to arise. For instance in Japan pilas-
tic articles are all manufactured in
cottages un the basis of cottage in-
dustry, while the plastic powder can-

not be manufactured on a cottage in- .

dustry basis. And so, as I said, such
problems and conflicts are .bound to
arise from time to time and I would,
therefore, ask the Government to
clariy what they mean by the words
primary industries and secondary in-
dustrics. It is very necessary that
there should be a dividing line between
the interests of the cottage industries
and those of organised industries.

Under clause 11(1)(a) you have got
the methods of granting protection:
whether protection is to be given by
the grant of subsidy or by the levy of
protective duty or otherwise. These

words “or otherwise” actually occur-.

ring in the Bill have been interpreted
by some as meaning quantitative res-
trictions. But the position is not
clear to me and I would like the Gov-
ernment to clarify their attitude tlo
this question of quantitative restric-
tion and what exactly is being meant
by the words “or otherwise”. After all
there are only four types of protec-
tion that can be given. One is the
raising of tariff duties. Another is b

the giving of subsidies. A third is by
raising the duty, plus the giving of
subsidies. And the fourth is by im-
posing quantitative restrictions. Well,
so far as the first three categories are
concerned, there can be no two opinions
that you have got to give them if you
want to protect the industry. You may
have to give industries subsidies and
also raise the protective duties or you
may have to give only subsidy or you
may have only to raise the, protective
duties. But so far as quantitative res-
trictions are concerned, that is a very
serious problem and I would like Gov-
ernment to make it clear whether the
words “or otherwise” really mean
quantitative restrictions. I am oppused
to quaniitative restrictions. The im-
position of quantitative restrictions de-
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pends on the policy of the Government
and should only be resorted to in
relation to the import and export
policy and in relation to the balance
vf payment position and in relation to
various other matters which affect
our general finances. So far as gquan-
utative restrictions in relation to the
protection of certain industries are con-
cerned, 1 feel that such restrictions
should never be resorted to. If you
import less than what you require, im~

. mediately the prices go up. If the

marginal deficiency is more than even
five per cent, sometimes the rise f{s
double the original price. In this
country where the data flgures are
not very accurate, we cannot really
know precisely how much should be
imported and how much should not be
imported. If we err on the right side,
assuming that we import some five per
cent less than our requirements, then
the prices go up, sometimes, as I said
by double their original level. This is
indeed a very dangerous proposition.
If you have quantitative restrictions,
that will not induce the manufactur-
ers to produce the right quality of
goods. Then the position will he more
or less, one of cartels and even in a
country like the United States of Ame-
rica, we know there are things like
the Anti-Trust Act and the Sermon
Act and other such Acts, laying it down
that cartels should not be allowed to

-deevlelop ‘as the consumers’ interests

are bound to suffer and the consu-
mers’ interests are supposed to be the
most important. As has been laid
down in the report of the Fiscal Com-
mission, the consumers’ interests
should be safeguarded and if we at al
care for their interests, we have inevi-
tably to come to this conclusion that
under no circumstances should we re-
sort to quantitative restrictions in our
country. As.I have said these res-
trictions should only be resorted to
for the purposes of balancing our for-
eign exchange position and our gene-
ral economy and in no other circums-
tances should we resort to these quan-
titative restrictions. After all if an in-
dustry cannot maintain itseltf either
by subsidy, or by the imposition of
heavy tariff duties, then I do not think
that that industry deserves to be help-
ed. After all, if an industry cannot
compete with a foreign industry. we
give it protection by means of raised
tariffs. If it cannot still compete, we
give it subsidies. But certainly we do
not want to give it a monopoly, and
the imposing of quantitative restric-
tions is nothing short of giving a mo-
nopoly to that particular industry.
Once you give such a monopoly the
industry will not care about the qua-
lity of the goods produced, or about
the price paid by the consumer or
about anything else. So I am opposed



~»

2718 Tariff Commission Bill 8 MAY 1951 Tariff Commission Bill 18279
|Shri Goenka]
to quantitative restrictions. Even my are few firms in the whole world which

hon. friend Shri Himatsingka who
supported this proposal has admitted
that if you import less the prices go
up and if you import more, the prices
go down and the industry suffers. So
a dividing line is very necessary; but
there is no method by which o decide
precisely how much should be im-
ported. After all, in this country, the
demand is based on various circums-
tances which keep on changing from
time to time. There is no basic fac-
tor by which you can determine the
demand. Therefore, 1 oppose quan-
titative restrictions.

1t is more or less conceded that Gov-
ernment, in whalever steps they take
in the field of industry, keep the in-
terests of the consumers in a place of
secondary importanceé. In all the com-
mittees and things like that, we have
noticed that the interests repcesented
are capital on the one side and labour
on the other. And if these ‘wo come
to an agreement, then that is the con-
clusion accepted by the Government,
because they always take the line of
least resistance. They feel that if they
are able to satisfy this vocal sector
of the community, then all that is ne-
cessary has been done, and they need
not worry about any other interest.
It is here that I would like to bring
to the notice of the Government that
in all tesc matters they have got {o
take into account the interests of the
consumers. I do not want to say any-
thing more on this point but shall leave
1t there, as we all know that this sort
of thing is being done off and on.

With great respect to the industri-
alists I would like to submit that one
of the main reasons why industries do
not presper in our country is because
they do not specialise in their respec-
tive flelds as they do in other coun-
tries. This has not been referred to
by the Fiscal Commission because this
aspect of the subject was not referred
to them. But unfortunately, in our
country we have firms which cne fine
morning become experts in textiies,
the next morning they become experts
in jute industry, and then in the coal
industry and on the fourth morning
they hecome experts in the steel in-
dustry and then in banking, in insur-
ance, in shipping, in plastics and so
on and so forth. There is nothing in
which they do not claim not to be ex-
perts. This is the real trouble in our
country which does not allow our in-
dustries to prosper as they should.
When you go to a foreign country,
there you find one big firm interested
in coetton textiles, another in jute tex-
tiles, a third big firm is interested in
some other industry and so on. There

are experis in all or many of these
lines. But unfortunately in I[ndia our
businessmen have no limitations.
They simply take any business which
will give them some profit. (Shri.
Kamath: All of them?) Most of them.
In the case of the Bombay and Ahme-
dabad industrialists they have specia-
lised in the cotton industry and that
is why they are prospering today. In
spite of all the competition in the world
that industry is bound to prosper, be-
cause they have specialised in that in-
dustry. But there are others who take
to all and every industry and they
treat it as a source of money chang-
ing. I call such businessmen money-
changers not Iindustrialists. They do
not specialise in the industry but just
want to make money. When they do
not make money they come to the

- Government and ask them to give pro-

tection. If they are not satisfled with
the protection given, they ask for sub-
sidy and if even that is not sufficient
they ask for a monopoly or quantita-
tive restriction. Is that the manner
in which the country’s interest can be
safeguarded or the consumers’ interest
safeguarded?

Shri Sidhva (Madhya
They belong to your class.

Shri Goenka: Yours and mine both.

Shri Sidhva: Not mine.

Shri Goenka: We know it more than
you de. In all these matters Govern-
ment should take a view which is con-
sistent with the interests of the con-

Pradesh):

_ sumers and the country as a whole.

Now 1 come to clause 12(b) which
reads:

“the effect of tariff conces-

sions under trade or commercial
agreements on- the, development
of any specified industry.”
“It has been interpreted by scme
friends to mean that we can refer
matters such as preferences, imperial
preference and other agreements to
this Commission. So far as imperial
preference 1is concerned the Tarift
Board has already given its verdict,
the Fiscal Commission has given its
verdict, the House has given its verdict
and the country as a whole has given
its verdict. I hope that this clause
will not be used as an excuse by the
Government to refer the matter again
to the Commission for adjudication.

The other day, when Mr. Mazumdar
was there in the Commerce Ministry,
we were given the assurance that this
preference will be put to an end soon.
I hope and trust that this clause will
not be used for the fﬂ%hpose of delay-
fng the matter any er.
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Then I come to clause 16(1). It
reads:

“Upon receipt of a report made
to it by the Commission, the Cen-
tral Government may take such
action as it considers fit in res-
pect of any of the matters dealt
with in the report.”

The Fiscal Commission report in
paragraph 273 has definitely laid down
that they ought to take action ordi-
narily in the course of two months.
That should be provided  for in the
Bill itself: otherwise it will become a
suitable ground for patronising such
persons as are influential and for not
giving protection to those wnose in-
dustries they do not want to be pro-
tected. The Fiscal Commission right-
ly laid down that in case the Govern-
ment are not able to accept the re-
commendations of the Tarilf Com-
mission, it should be fully explained
in a reasoned statement. There is no
provision in the Bill enjoining such
a statement giving the reasons for not
accepting the recommendations of the
Commission. All that they say is:

“A copy of every report made
to the Central Government shall
be laid on the table of Parliament
within a month of its submission
to the Central Government, if Par-
liament is then in session or, if
Parliamient is not i session, with-
in seven days of its reassembly.”

Besides laying the report on the
table of the House they must give the
reasons why they are not prepared to
accept the recommendations of the
Commission as recommended by the
Fiscal Commission. It must therefore
be provided in clause 16 that they
should take action within two months
of the submission of the report of the
Commission. Otherwise, if it is delay-
ed the circumstances may change and
the recommendation of the Tariff Com-
mission may become out of date. The
protection which the Commission con-
sidered desirable in certain circums-
tances may not be necessary, for such
circumstances may have ceased to
exist. If this happens the Govern-
ment may refer again the matter to
the Commission, since conditions have
changed, so that the Commission may
go into the matter again. Our past
experience also justifies the demand
that there should be a time limit for
the purpose of deciding the issues. As
I mentioned yesterday the reports on
several industries were with the Gov-
ernment for several months and in the
meantime the industries closed down,
because the Government would not
take action. Only when the matters
were discussed in the House that some
action was taken by the Government
Therefore the Government mnust ex-
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plain why they did not accept the re-
commendation of the Commission in
the first instance and secondly, there
must be a time limit within which they
must take the necessary action.
Whether they accept the recommenda-
tions or not is another matter. After
all the recommendations of the Com-
mission are only recommendatory.
Time is of the very essence of the
situation and therefore there must be
a time limit within which they should
act. If time 1is lost the industry
suffers and all labour would be in
vain.

Now, so far as clauses 17, 18, 19
and 20 are concerned I am in entire
agreement with them. Certain objec-
tions were raised by some Members
with regard to the penal provision for
certain acts of omission and commis-
sion. Personally I would lke those
provisions to remain, so that any in-
dustry which wants protection must
be prepared to place all its cards be-
fore the Government. If it keeps
back anything it should pay the penal-
ty. Government want all the informa-
tion to Be placed before them and if
any information is kept back by the
industrialists, they must pay the pen-
alty. That is all that is provided for.
They are salutary provisions and are
necessary.

There is one other matter about
which I would like to say a few words.
The Government laid down their in-
dustrial policy in 1948. In that they
have laid down that certain industries
should be in the public sector, certain
others in the quasi-public sector—what
are called controlled industries—and
certain others in the private sector.
Since that policy statement was made,
several other statements have been
made on behalf of the Government
qualifying that original industrial
policy of the 'Government.

The other day the Minister of Com-
merce and Industry made a statement
in which he said that since we have
neither the money, the men nor the
materials, where does the question of
nationalisation arise? I quite under-
stand that and I am one with him.
But is it not right that the Commis-
sion should be entrusted with the task
of advising the Government from time
to time as to which industry, under
rertain given circumstances, should
be changed from one sector to another?
I am not suggesting that what they
say will be final. They will be an .
expert body and their functions and
scope are such that they will know
everything worth knowing so- far as
commerce and industry are concerned.
You cannot have a better authority to
advise the Government in regard to
this aspect of the question. The Gov-
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ernment have laid down a policy and
the policy will have to be adjusted
according to the exigencies of the
situation. Certain adjustments will
have to be made as between the in-
dustries in the different sectors, by
transferring some from one to the
other, and these adjustments will have
to be done from time to time, When
this Commission has been given such
wide powers and such wide functions
I see no reason why this function, viz.,
advising the Government from time to
time as to what extent, if necessary,
they should adjust their policy in ac-
cordance with the exigencies of the
situation, should also not be given
to the Commission.

There is one more point. Some re-
ference was made to the Havana
Charler. 'Very few. countries have
ratified it and there is nothing left in
it. Let us not worry about it.

Shri Himatsingka (West Bengal):
We are still sticking to it.

Shri Goenka: Yes, but after all it is
a dead letter. .

10 am.

Before- I close 1 would make one
little request to the Minister of Com-
merce and Industry. We have been
told from time to time, “do you want
an industry or do you not want an
industry?” = Well that is an abstract
proposition and I say we cannot answer
that abstract proposition. You cannot
say, “do yoy want this, or do you not
want this?”~ We want it under certain
circumstances, we do not want it
under certain other circumstances. So
I have said throughout my speech that
circumstances alone must justify the
action which we take and in taking
such action we should 1aintain a
balance between the interest of the
industry and that of the economy of
the country which naturally and inevi-
tably means the interest of the con-
sumers. Keeping all this in view we
should take a decision in the matter.

Finally, I would not be completing
my duty if I did not pay my compli-
ment to the report of the Fiscal Com-
mission which has been so ably pre-
sented. Although their reference to
the Tarif Commission was rather l-
mited, still they have gone into all re-
levant matters connected therewith and
have glven 'ue their kuggestions. I
only wish that Government will allot
some time for discussion of the Fiscal
Commission report in this House and
that the pnlicy of the Government with
regard tc the recommendations of the
Piscal Commission will be placed be-
fore this House before long.
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The Minister of Statsg tfor Parliamen-
atya Narayan
Sinha): I beg to move: 4 y

“That the question be now put.”

Prof. 8. L. Saksena- (Uttar Pradesh):
But yesterday the hon, Deputy-Speaker
who was in.the Chair at the time, pro-
mised to give me an opportunity to
spet'lk after the last speaker.

Mr, Speaker: Whatever it may be.
I find that more than ffteen Members
have spoken.

Prof. S. L. Saksena: Thi n-
portant BIll. s fs am im

Mr. Speaker: Therefore we have
taken sufficient time, The BIill will
again come before the House after it
has gone through the Select Commit-
tee. It is not possible to give an op-
portunity to every person who degires
to speak on the ground that the mea-
Sure 1s important. The measure is
Important, therefore it has to be dis-
{'uts_sed. but there should be some limi-
ation.

The question is:
“That the question be now put.”
The motion was adopted.

L4 .
Shri M. A, Ayyangar (Madras): Str,
before the hon. Minister begins may
I make a suggestion? All hon. Mem-
bers who wanted to participate in the
debate will have the opportunity -of
sending whatever points they want to
urge to the Select Committee.

Mr. Speaker: That is open, I believe;
was it during the last motion for
Select Committee that we ,8aid  that
tflhose ?who wished to attend might also

0 8o

Shri M. A, Ayyangar: During the
Represqntatlon of the People Bill, you
were kind enough to give a direction
that all hon. Members who wanted to
take interest in the matter might also
be present during the various meet-
ings of the Select Committee,

Shri Kamath (Madhya Pradesh):
May I, Sir, bring to your notice that
out of twenty-three Members of the
Select Commxttee hardly six or seven
are present in the Hoyse? You have
convention
that Members .of the Select Commit-
tec should not speak at this Stage, but
rather listen to the speeches or critl-
cism or views offered by Members on
the floor of the House so that they
can take advantage of them in the dis-
cussion in Select Committee, but T am
sad that out of these twenty-three

~
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Members not even half the number are
present in the House. It is strange
that they do not attach much import-
ance to the speeches of Members who
are now taking part in the discussion. I
wonder whether you could kindly take
any steps in the matter to see that
attendance is better so far as Members
of the Select Committee are concern-
e& .

Mr. Speaker: 1 quite appreciate that
point and 1 would certainly desire not
only those who are in the Select Com-
mijttee but others also who are Mem-
bers of the House to be present and
at least hear—if not talk much—what
is going on in respect of Bills. But
the question has also sqme other as-
pects and unless our whole set-up is
revised fundamentally I find it diffi-
cult to enforee such a good suggestion
as that very strictly., In the first
place, hon. Members are busy with
many things. In the second place, I
do not mean to cast any reflection but
the speeches go on for a very long
time and they do not just cover the
relevant points; therefore it becomes
a bit tiring for a {)erson to go on sit-
ting here and hearing the same points,
without any new points. Therefore,
as I said, unless the whole set-up is
changed fundamentally, it becomes
very difficult to enforce that kind of
suggestion. It is enough for all prac-
tical purposes that some of the per-
sons on the Select Committee are pre-
sent because they are expected to have
a division of work among themselves
and they convey whatever has been
expressed in this House to their other
colleagues. And last but,not least,
they will, I am sure, even U they are
not present here, go carefully through
the proceedings of this House and con-
sider every suggestion offered. Let
us have that much of trust in them
that they will do so. But whatever
that may be, I entirely agree with the
_hon. Member’s suggestion that Mem-
bers should make it a point to be pre-
sent as much as possible.

Shri M. A. Ayyangar: We are insist-
ing on Ministers to be present. To
do justice to them we should also. be
present on this side.

Mr. Speaker: That is also an aspect,
but in this case the hon. Minister can
be said to have heen present through-
out. ' ' y‘m

The Minister of Commerce and In-
dustry (Shri Mahtab): I congratulate
hon. Members of this House on their
generally agreeing with the policies
underlying this Bill. So far as the
policies are concerned I do not think
I shall have to say much in reply al-
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though I shall try to clear up some of
the points which have been made by
some hon. friends. And, incidentally,
many other points have been raised
which, strictly speaking, have no di-
rect relation with this Bill but which
I 'think ought to be cleared up now.

I would take up in the beginning
the question which has been raised as
to the industrial policy followed by
the Government. That policy is con-
tained in their Resolution dated 6th
April, 1948. That Resolution stands
till it is amended by another Resolu-
tion, but I pist remind the House that
in the cirgdthstdgces through which
the cotintg is.pa%sigg’ it 'is not possi-
ble to followk a™very*glear-cut policy
all through. 1 agree th Mr, T. T
Krishnamachari that very little-oppor-
tunity is given to this House for dis-
cussing matters of policy. Personally.
I expected discussion of the industrial
policy during the time of the discus-
sion on the Budget but, accidentally,
the textile problem became too promi-
nent in those days and therefore the
question of industrial policy went to
the background. I would be very
much benefited myself if I would have
an opportunity to® know the views of
hon. Members with regard to the
policy which they should recommend.
Apart from the policy which Govern-
ment decide upon, it is necessary to
know the views of hon. Members and
also of the public as to the policy to
be followed in the present circumstan-
ces of the country. The country, it
must be admilted, is passing through
a process of evolution. We cannot
compare ourselves safely with the ex-
isting circumstances of other countries,
If we want to compare ourselves with
the circumstancus of ahy other coun-
try, we should compare ourselves with
other countries in comparable circums-
tances. We cannot compare India
with U.S.A. of the present day nor
with U.S.S.R. of the present day. If
we compare India with either U.S.A.
or U.S.S.R. we must compare in com-
parable circumstances. I would re-
quest the hon., Member who ratsed
this point to compfe the conditions of
India with those of Russia immediately
after the inauguration of the people’s
rule, say, the first five years after
1919, and if we want to compare India
with U.S.A. we must do sn with the
US.A. of the days immediately after
their independence., immediately after
a new pnlitical set-up came into being.

You will find in the Resolution of
1945, when the present Tariff ‘Board
was set up, that it has been definitely
mentioned that that body was only
set up pending the formation of a per-
manent tariff Board to consider the
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question of industries in ‘“post-war
conditions”. So, it did refer to post-
war conditions. In India today not
only the post-war conditions are pre-
sent in acute form, but also the post-
independent problems have arisen. In
addition to these two types ot prob-
lems, the prospect of a third World
War is there. Thesa three problems
are simultaneously working in this
country. So, it is not possible to fix
up a definite policy and pursue it. Had
it been the case, as it was the case
in the U.S.S.R. immediate]y after their
People’s Rule, that certain policy
decided upon by a group of people
would be ruthleesly pursuzd, probab-
ly there would have been some force
in the argument that a deflnite policy
should be laid down by the Govern-
ment and should be pursued ruthless-
ly. But in the circumstances prevail-
ing here, in ‘the constitutional set-up
here. we must leave something to the
process of evolution. We cannot have
that kind of revolutionary pursuit of
a policy. We have to follow a process
of evolution and must leave certain
things to changing circumstances.
Thus, it is idle to expect that a certain
policy will be decided upon by Gov-
ernment—however powerful and how-

ever representative it may be--and
that should be ruthlessly pursued.
That is not possible in the present

circumstances.

On this occasion, we may pay some
attention to the trends in the country.
What are the trends today? The
trends today are that,. in spite of the
Resolution of the Government declar-
ing their‘industrial policy, Government
are not in a position to start indus-
tries on their own account even in the
sector which they themselves decided
upon at one time. Similarly, with re-
gard to the private sectors, the com-
plaint is that capital is not forthcom-
ing. Therefore, it is difficult for in-
dustries to be built up. These are the
trends. We have to look into the fact
why Government do not themselves
find money for starting industries and

why private capit#l is ngt forthcom- -

ing for the purpose of development
of the country. 1t is not the case of
the taxation structure standing in the
way. It will be a mistake to think
that the present taxation policy is res-
ponsible for this kind of situation. If
T were to discuse this matter theoreti-
cally, I should say that according to
my observation the post independence
problems arc responsible for the pre-
sent situation. Capital formation has
reased because capital is now spread
over a very thin layer. It is not con-
centrated in a few peoples’ hands as
{t was before, Therefore, it is not
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easy, as in the former days, to collect
capital. The method of collecting
capital from a thin layer also is absent
today, but it will gradually develop.
We must leave these things to time,
and it is for that reason..that I per-
sonally feel, after a close observation
of various economic trends in the
country, that we must go in for small
scale industries. The conditions pre-
vailing in India today are very con-
ducive to the development of small
scale industries. Large capital will
not be required and fortunately enough
as I said once in this Parliament, the
President of the Hind Mazdoor Sabha
in one of the speeches agreed with me
on this point of view that we should
go in for small scale industries instead
of crying for large scale industries.
But these are ali theoretical discus-
sions tdday. We have very closely to
watch the economic trends in the
country and then pursue a policy
which will fit in with the existing con-
ditions.

The Fiscal Commission have done a
great service to the country by placing
their views 'before Government, be-
fore the House and before the public.
At the same time, the Planning Com-
mission are also deliberating over the
very same matter which the Fiscal
Commission have decided one way or
the other. As the Prime Minister said
many times in this House, the Plan-
ning Commssion are going to send
their report to Government in a few
weeks' time, and when that report
comes it will certainly be placed before
the House and the House will then
have an opportunity to discuss the
Planning Commission Report along
with the Fiscal Commission Report.
The House will agree with me that in
dis%ussing the Fiscal Commission Re-
port......

Prof. 8. L. Saksena: Shall we have
an opportunity to discuss the Fiscal
Commission Report when the Planning
Commission Report is presented to
the House?

Mr. Speaker: He said that along
with the Planning Commission Report
hon. Members will have an opportu-
nity to discuss the Fiscal Commission
Report 2also.

Shri Mahtab: It will be very rele-
vant at that time to discuss the Fiscal
Commission Report along with the
Planning Commission Report. It is
just possible—I cannot anticipate the
Planning Commission’y  conclusion—
that the conclusions of the Fiscal Com-
mission may be somewhat different
from the conclusions of the Planning
Commission. So, while discussing the
Fiscal Commission Report we must ree
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member that if we discuss it apart
from the Planning Commission Report
it will be something like a premature
decision of the House. if I may be per-
mitted to say so. Therefore, the House
would have to have the patience to
wait till it regeives the Planning Com-
mission Report, and along with the
Planning Commission Report it will
have an opportunity to discuss the
Fiscal Commission Report also. This
is with regard to the question of policy
men}'ioned by Mr. T. T. Krishnama-
chari.

With regard to the scqpe of the Bill.
I am inclined to think that there has
been some confusion with regard to
this particular matter. The scope of
the Bill is this, that it tries to protect
the local industries—that is, Indian in-
dustries—against industries of othet
countries, It does not make any
distinction between industries of dif-
ferent type existing in this country. It
may be a cottage indusiry, it may be
a large scale industry: it may be a
small scale industry. That internal
conflict is there. That is not going to
be solved by thce provisions of this
Bill. That is a different matter which
we might discuss elsewhere and we
might take some other steps to solve
those difficulties and resolve those in-
ternal conflicts.

[MR. DEPUTY-SPEAKER in the Chair]

But this is a measure which is in-
tended to protect the local industries,
whatever may be their type: whether
they are started by big industrialists
or small industrialists or by coopera-
tive organisations or by cottage indus-
try sections, this has nothing to do
with their competition with the indus-
tries abroad. Take the case of mats
which Mr. Sarangdhar Das refetred to
in his speech. He said--and that is
correct—that it was really the Japanese
mats—I do not know whether it is a
machine-made industry or a cottage
industry in Japan—but anyway the
Japanese mats successfully competed
with the mats made in lndia and com-
pletely threw them out of the market.
In that case, that cottage industry
should be protected, although it is a
vottage industry.

Shri Ramaswamy Naildu (Madras):
May | ask what will be the scope of
this Tarif Commission or the policy
of Government where an established
industry is in fear of competition by
some industry financed by foreign
capital?

Shri Mahtab: It is a local industry.
On another occasion also I discussed
that point.. But here the scope of the
Bill is that industries existirfin.India

102 PSD
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should be protected ~against foreign
industries.

'Shri Himatsingka: Protection is
given to the industry, not to ‘persans.

_ Shri Sondhi (Punjab): That is clea
in the Resolution. - '

Shri Mahtab: When I intervened
during Mr. Sidhva's speech, I pointed
out that this was a measure which was
intended to give protection to indus-
tries and not to persons. Take the
case of the pencil industry. It is just
possible that a riillionaire has a pen-
cil factory; or a cooperative society
hias a pencil factory; or pencils are
manufactured on a cottage industry
scale. When protection is given to the
penci] industry. all these types of
indusiries are protected, that is to say,
not only the millionaire’s factory, but
aisu the cottage industry and the co-
operativz industry. This is the scope
of the Bill. If that is borne in mind,
i do not think that the other points
need be replied to in detail.

lere, I must say that this is a mea-
sure which has to be considered as a
sort of arrear work which .is being
cleared up. This should have - been
done at least twenty years ago in our
country. When there was a cry for
protection of Indian industries, this
was not done. Here, we are only
making up the leeway. Because other
ideas have caught up the country—
ideas of socialism and various other
ideas—we do not realise the impor-
tance of the Bill to the same extent
that it would have been realised had
it been done in, say, 1924. In my
uvreliminary speech 1 referred to the
excitement which was prevalent when
tarifl protection was given to the steel
industry. In those days the Central
Tegislature was full of euthusiasm.
They copsidered it A great victory
when -they could impose upon the then
Jovernment a decision to give protec-
tion .to the steel industry. This Bill
therefore should be considered as
arrear work, With regard to the other
points which have been raised here,
veally they relate to the new ideas
wkich have overtaken the country in
the mezantime. But we shall deal with
that too. We shall have top make a
double march with respect to these
matters. Not only have we to give
pretection but at the same time we
shall alse have to take into conside-
ration the control of industries. We
are taking up the two things simulta-
neously. I made it plain in my speech
that these two things have been kept
in view. Not only protectien will he
given, but some control also will be
exercised on the protected Industries.
so . that they will not abuse the pro-
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tection given to them. So the position
is that we are taking two steps simul-
taneously.

Mr. Sidhva made a special plea on
Yehalf of small scale”indusries. As I
Yave said, in my view, there is at
present no other scope for this coun-
try except small scale industries, That
being the ition, if special industries
are sta on a small scale basis, no
doubt they will deserve the same con-
sideration, or better consideration than
other industries. All these matters
should be left to the Tarif Commis-
sion which will consider the case of
industries as such and not the indus-
trialists or the persons starting the
industries. They will certainly consi-
der the case of industries and recom-
mend steps which will protect them
against competition from industries
of other countries.

With regard to the provisions of the
Bill, much has been said in regard to
the scope of sub-clause (2) of clause
11. Although I am not a lawyer, I
can exercise my commonsense to some
extent in this matter. Sub-clause (1)
of clause 16 says: '

“Upon receipt of a report made
to it by the Commission, the Cen-
tral Government may take such
action as it considers fit in respect
of any of the matters dealt with
in the report™.

The intention there is that the re-
commendations of the Tariff Commis-
sion are not final. Final decision is
left to the Government. If Govern-
ment decide to take any action, they
will do so under the provisions of the
Tariff Act. This Bill does not seek
to repeal the Tariff Act. So when
Government receives a rt from
the Tariff Commission it for them
to decide what action is to be taken.
As soon as they decide that some ac-
tion should be taken they will do so
under the Tariff Act. I do
that sub-clause (2) of clause 11 does
not contain any reference to the Indian
Tariff Act. Probably that may be an
omission. But that is a matter for
the Select Committee to dispose of and
even if sub-clause (2) is omitted now.
there will be no harm because the re-
levant provision is contained in the
Indian Tariff Act under which action
will be taken by Government. This is
with regard only to import dutles.
With regard to the subsidies, it will
be a governmental action, All these
pointg will be fully considered an
disposed of by the Select Committee.

In the course of discussion on clause
31}, reference was made to the protec-
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tlon which was given in advance to
manufacture of automobile component
parts. That is recent hijstory and I
am sure the House would not have for-
gotten the events leading to that.
Although I was not here then, I have
very- carefully gone through the
papers relating to that matter.
It was thoroughly discussed
here in the House; it was tho-
roughly discussed at the party meet-
ing and considerable canvassing went
on, on behalf of conflicting interests.
After long and protracted discussions
certain decisions were taken. Going
through the proceedings on this sub-
ject I found, that you yourself, Sir,
gave crushing replies to the criticisms
which were made against the then
Government. Apart from that the
whole matter was discussed in an in-
formal manner in the meeting of the
party also. Therefore, if, as was said.
any patronage was shown by the then
Government, the whole party constitu-
ting the Government was responsible
for it. Individual Members are also
responsible for that.

Shri Kamath: Can discussions at
party meetings be referred to here?

Mr. Deputy-Speaker: Instead of the
party the hon. Minister may use the
word ‘Parliament’. .

Shri Mahtab: I do not think I have
committed a mistake. If you wish, 1
shall show you proceedings of the
House of Commons where references
to party matters are made.

Shri Alagesan (Madras): Did not
hon. Ministers give an assurance on
the floor of the House that a rebate
would be given on spare parts of pub-
lic transport vehicles? 1Is it not a fact
that this assurance was not honoured.

Shri Mahtab: I am coming to that.

The position is that the whole mat-
ter was discussed informally and for-

. mally by all concerned and after so

much discussion a decision was arriv-
ed at. Maybe some people did not
agree with the majority decision, but
that is a different matter. What I
intend to convey is this; if Govern-
ment committed a mistake, for that
not only the Government but all others
who participated in the discussions
were responsible. With regard to the
assurance given by Dr. Mookerjee and
also by the Finance Minister that re-
bates would be given to public car
riers from the surplus of the Budget
and that an expert Committee would
be appointed to investigate whetper it
war necessary to make any revision

with re to the import duties, the
steps (Wighih: have been n are these:
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An expert committee was appointed
in June, consisting of representatives of
conflicting interests presided over by
an officer of Government belonging to
the Industry Ministry. They looked
into the whole matter in great detafl
and recommended that sixteen com-
. ponents which are liable to a duty of
90 per cent. standard and 80 per
cent. preferential should be put in a
different category under which the
duty leviable will be 30 per cent.
standard and 24 per cent. preferential.
as all these sixteen components were
not likely to be manufactured in the
next two years. This has been accept-
ed by the Government and incorpo-
rated in the Finance Bill which bas
been passed by this House. Mr. Ram-
nath Goenka was one of the Members
of the Select Committee to which the
Finance Bill was referred and I was
told by the Finance Minister yesterday
that this point- was raisgd and dis-
cussed in the Select Committee and all
the Members were satisfled. 1 do not
know whether Mr. Goenka was one of
the Members who were satisfied or
not. But even then the matter was
thoroughly gone into by the Select
Committee. If there was any com-
plaint on that score it should have
been raised in the Select Committee,
failing which it should have been
brought up here during the discussion
on the Finance Bill. This is neither
the time nor the occasion to raise it—
that is my ‘submission.
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(Shri Bhatt (Bombay): This point
was raised in the Select Committee
also that this issue may be taken up
separately so that it may be discussed
thoroughly.]

Shri Mahtab: I do not find any re-
solution of the Select Committee to
that effect.

Shrli Sondhi: It is included in the
report.

Shri Mahtab: With regard to rebate.
the proposal to amend the import duty
on public service vehicles had to be
dropped because there was no revenue
surplus of the order andciimted. Dr.
Matthai anticipated a certain surplus
in the Budget and he promised that
out of that surplus this rebate would
be given. But there was no
surplus; so there could not be any
rebate either,
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_The question of rebate was also
duireued in g{c}:tldeuﬂ.mmm m
matter on whic was
with all information, immediately 1
assumed office. My point is that this
is a matter which has been fully dis-
cussed on previous occasions to the
satisfaction of hon. Members making
1;het complaints now. That {8 my mis-
ortune,

With regard to the points raised by
you, 8ir, I am sure they will be fully
gne into by the Select Committee.

ith regard to the other provisions
which have been discussed by my hon.
friends, I think, it would be better to
Jeave them to the Select Committee,
and when the Bill emerges out of the
Committee, this House will have an-
other opportunity to discuss them.
1 do not think this is the occasion when
I can discuss the details of these pro-
visions.

But there is one thing to which you,
Sir, drew the attention of the House
which I can clear up now as I consider
it from my own commonsense point of
view. Clause 11(1)(a) reads:

“the grant of protection (whether
by the grant of subsidies or the
levy of protective duties or other-
wise) for the encouragement of
any primary or secondary industry
in India (including any industry
which has not started production
but which is likely to do so if
granted suitable protection).”

Here you, Sir, raised the question
that it has been left to the opinion of
the Government—because the word
of the clause is that “The Centr
Government may refer to the Commis-
sion for inquiry and repqrt any matter
requiring in its opinion” etc. So the
Government will first form their own
opinion and then if they consider it
necessary they will refer fi to the
Tariff Commission. And the pol.gt hl'l'
been raised why not the word “shall
be used here so $hat the Government
must send to the Tariff Commission
any of the matters in which they have
come to the opinion that the thing
requires protection. ~What I consider
about it is this. It is not only an
economic matter. There are also some
politics involved in these matters.
When there is a Tariff Commission
certainly it will not be a political
body. It will not dispose of
political questions. The Tarift Com-
mission is intended to advise Gov-
ernment on these matters so far .I:
their ecobriomtics l;lrev :o:cex;n:::. ot an

e to ha
?r?g\ﬁgg; the protection of which is
recommended by the Tarift
slon. ana that even the
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themselves are convinced that prciec-
tion is necessary, but for some political
considerations it may be that the thing
should not be done at the time. If
we bind the hands of the Government

Shri Kamath: You cannot diﬁsociat.e
politics from economics these days.

Skri Mahtab: This kind of option
should therefore be left to the Govern-
ment. If we make everything com-
pulsory the result will be that the
political function of the Government
will completely .disappear so far as
these matters are concerned. I can
easily give many instances to show how
political considerations have weighed
in these matters—not only in this
country but in other countries as well.

Pandit Thakur Das Bhargava
(Punjab): As a matter of fact they
should not weigh.

8hri R. K. Chaudhuri (Assam): Free
trade, open door policy. protection—all
these are mainly political matters.
You can never dissociate these from

politics

Pandit Thakur Das Bhargava:
So far as these questions are concerned
they are to be decided on thef* own
merits and polities should not enter.
Therefore what you, Sir, said was
that the Government should not take
upon itself to decide and that the
question whether any protection is”to
be given to this, that or the other in-
dustry ought to be sent to the Tariff
Commission and they should decide.

Shri Mahtab: My point has not been
caught by the hon. Member. Govern-
ment cannot leave the political con-
«iderations to the Tariff Commission.
That is an impossible proposition. 1
do not think the House will agree to
the idea that the political considera-
tions should also be left to the Tariff
Commission. If that is done it s
better for the Government to abdicate
and let the Tariff Commission do the
whole thing. It is an impossible
proposition.

Shri Sondhi: No country can do that.

Shri Mahtab: That is my common-
sense point of view. But if the Select
Committee considers that the political
aspect of the matter should also be
taken into consideration by the Tariff
Commission and says that the Govern-
ment must refer them, I have no parti-
cular objection to that. But the Bill
has been drafted from this point of

view.
Shri Sidhva: You must-object.
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Shri Mahtab: As a Member of the
Select Committee I shall object; but it is

. not for me to argue that out here. I

gave out my own opinion now, and I
leave it at that. I trust that the Mem-
bers of the Select Committee, although
many of them are not here, will
certainly go through the proceedings
of the House and discuss the points

- vaised here. I thank all the Members

who‘ have participated in this debate.

At the end 1 would make one small
vequest, Sir. That is, to the number
of Members of the Select Committee
1 would propose that your name and
‘he name of Shri Khandubhai Desai
be added.

Shri Sidhva: I am glad that my
suggestion has been accepted.

Shri Joachim Alva (Bombay): Sir,
there is one thing that disturbs me.
There is hardly anything satisfactory
in the hon. Member’s speech in regard
t> the match factories. I want to state
this much. I think it was admitted
that there are nearly fifty match fac-
tories in India at present. But there
is one Swedish firm which can undo
them. Government is very keen to
cullect money from cigarettes and so
on but is not keen with regard to this
matter,

Mr. Deputy-Speaker: As the hon.
Minister has explained, internal com-
petition between heavy industries and
iig{;t or cottage industries is not the
subject-matter of this Bill.

Shri Kamath: Before you put the
motion to the House, may I make a
submission? Pursuing the point which
1 raised with the Speaker a little while
ago, I feel that while it is unfortunate
that a large majority of the Members
uof the Select Committee should be
absent from the House. some Members
who have made a special study of the
subject and who are quite competent
to sit in the Select Committee have
not been included therein. I would
request that in future the Minister
concerned and the Chief Whip should
pay some attention to this matter. For
the present I would suggest that in
addition to the two names happily
added by the Minister, the name of
Prof. Shibban Lal Saksena. who has
made a careful study of the subject
but who could not catch your eye
yesterday or today, may also be in-
¢luded.

Mr. Deputy-Speaker: He may make
a motion to that effect.
Shri Kamath: T beg to move:

“That the name of Prof. Shibban
Lal Saksena be added to the Select
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Committee on the Tariff Commis-
sion Bill.” )

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): Sir,
we regret we are not in a position from
the puint of view of propriety to agree
to the iInclusion of any more names.
These two also we added out of
deferéence to the suggestion and as
your goodself and Mr. Khandubhai
Desai were Members of the old Com-
mittee we thought the Select Committee
should not be deprived of the benefit
of that advice.

Shri Mahtab: I shall take steps to
invite Prof. Shibban Lal Saksena to the
Select Committee. * He may take part
in the discussions and give us the
beneflt of his views.

Shri Kamath: That is not proper.
What is the ‘propriety’ referred to by
Mr. Karmarkar, I do not understand.

Shri Sidhva: I want to have one
piece of information. It is said that
the Tariff Board Act will not be re-
pealed. There are certain clauses in
that Act which I welcome, but if the
Tariff Board Act remains as it is then
there will be some inconsistency with
the present legislation. I would like
to know what is the exact position.

Shri Mahtab: There is no Tariff
Board Act—it is the Tariff Act. Pro-
bably it will be necéssary to amend
that—that is, instead of reference to
the Tariff Board we may have the
Tariff Commission in thgt Act.

Shri Kamath: When two names have
been added to the Committee may 1
know what impropriety or difficulty
therc can be to one more? Is there
any sanctity about the number—that
it cannot be twenty-six—or what is it?

Shri Satya Narayan Sinha: Yes, there
is a limit.

Shri Kamath: What is_ the limit?
There is no limit prescribed in the
rules.

Mr. Deputy-Speaker: 1 cannot force
any particular name on the Mover who
makes the motion. But after ail it is
open to any hon. Member to make a
motion by way of an amendment and
I will put it to the House. That is
the only point. No doubt I agree with
the hon. Member Mr. Kamath that in
making a selection with respect to
Members, all Members are competent
to be on any Select Committee. But I
am sure that the Mover of the Bill
would like to have the best of opinion.
It is not as if every hon. Member has
made a special study of every subject
that comes up: so that on behalf of the
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Government and the Mover of the Bill
every attempt must be made to see
that persons who have some special
knowledge or who have taken interest
in such matters must as far as possible
be co-opted. It is not a question of
patronage or anything of that kind.
It will be a questior®of equal distribu-
tion and the best of light or experience
will be brought to bear upon this matter.
I am sure that even in the present
selection the hon. Minister of State for
Parliamentary Affairs has bestowed
taat attention.

So far as these two names are con-
cerned I shall put the motion to the
House, and also the motion with res-
pect to the inclusion of the name of
Prof. Shibban Lal Saksena.

The dquestion is:

“That the names of Shri M.
Ananthasayanam Ayyangar and
Shri Khandubhai Desai be added
to the Select Committee on the
Tariff Commixsion Bill".

The motion was adopted.

Mr. Deputy-Speaker: Is it necessary
that T should put the other motion? It
is somewhat delicate if it were to be
negatived.

Shri Kamath: It is not fair for the
hon. Minister to object to his exclu-
sion from the Select Committee, I
go not know what reasons there can
e.

Mr. Deputy-Speaker: I feel it s
rather unfortunate. Of course it is
open to any hon. Member and ultimate-
ly every hon. Member can have his
own say in the matter. and I do not
think the addition of one Member is
going to outweigh. I find that the hon.
Minister of State for Parliamentary
Affairs and also the hon. Minister in
charge of the Bill are prepared to
accept it. .

The question is:

“That the name of Prof. Shibban
1.al Saksena be added to the Select
Committee on the Tariff Commis-
sion Bill.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the
éstablishment of a Tariff Commis-
sion and to regulate its duties and
functions, be referred to a Select
Committee, consisting of Shri
Ananthasayanam Ayyangar, Shri
Gokulbhai Daulatram Bhatt, Shri
S. N. Das. Pandit Munishwar Datt
Upadhyay. Prof. K. T. Shah,
Dr. Panjabrao Shamrao Deshmukh,
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Shri V. S. Sivaprakasam, Shri O. V.
Alagesan, Shri Annarao Gana-
mukhi, Shri Raj Bahadur, Kaka
Bhagwant Roy, Shri M. L. Dwived|,
Thakur Lal Singh, Shri G. A.
Thimmappa Gowgda, Shri Jai Sukh
Lal Hathi, Pafidit Thakur Das
Bhargava, Shri P. Kunhiraman,
Shri Arun Chandra Guha, Shri
Chimanlal Chakubhai Shah, Dr. C.

D. Pande, Sardar Sochet Singh,
Shri Dattatraya Parashuram
Karmarkar, Shri Mohan Lal

Gautam, Shri Khandubhai Desal,
Prof. Shibban Dal Saksena and the
Mover, with instructions to report
by the last day of the first week
of the next session.”

The motion was adopted.

Shri Ramaswamy Naidu: In view of
the fact that the hon. Speaker has
stated that Members who are interest-
ed in the Bill can also attend the
meetings of the Select Committee, may
1 request the hon. Minister to convene
the meetings while Parliament is sit-
ting, so that other Members may be
able to attend the meetings of the
Select Committee?

Mr. Deputy-Speaker: If that is possi-
ble it will be done; otherwise it has
also to be done between the two
sessions. After all this does not con-
tain more than a few clauses and some
of them alone are controversial and
others are all procedu:a{ matrttears c:vh!cl;
are not of very great importance.
would only suggest that hon. Members
will put down their
send them to the hon. Minister or to
the Secretary of Parliament and he will
forward them to the various Members
for consideration. If Parliament is in
session. certainly all hon. Members
can come and make their suggestions
to the Select Committee.

Shri Sidhva: He cannot speak there.

. Deputy-Speaker: He can speak.
On‘l‘yr when there is a controversy, they
cannot vote. Otherwise, they can
certainly give amendments. We make
cuggestions and speak also, that is
what we have been doing.

ant to make another suggestion
toI g\e hon. Member. From the
speeches made here the points will be
called out without exception, be
noted upon and then sent round to the
Members of the Select Committee.

Shri Stdhva: That is good.

suggestions and .
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(Amendment) Bill

PORT TRUSTS AND PORTS
(AMENDMENT) BILL

The Minister of State for Transport
and Rallways (Shrl Santhanam): I
beg to move:

“That the Bill further to amend
the Bombay Port Trust Act, 1879,
the Calcutta Port Act, 1890, the
Madras Port Trust Act, 1905 and
the Indian Ports Act, 1908, for
certain purposes and to make
certain consequential amendments
in the Caleutta Port (Pllotage)
Act, 1948, as reported by the Select
Committee, be taken into con-
sideration.”

The Bills which preceded this con-
tained matters of policy and had to
be discussed in great detail and the
Bill which is going to follow my Bill
will also require prolonged considera-
tion at the hands of the House, but I
have got the ﬁood fortune or the mis-
fortune of having a Bill which contains
hardly any point of controversy.
When I introduced the Bill it was non-
controversial and after its emergence
from the Select Committee it is still
more non-controversial. The Select
Committee met leisurely in January,
considered every clause in detail and

had refined the original Bill with prac-
tical unanimity.

Therefore, I do not think it is
necessary for me to deal in detail with
the changes made by the Select Com-
mittee. When the Bill was before the
House for reference to Select Commit-
tee, only one major point was raised:
Why should we amend these several
Port Trust Acts? Why should not the
Government bring forward a single
comprehensive Bill to deal not only
with these major ports but all the
major ports which may come into being
hereafter? I pointed out then that
though such a comprehensive Bill ma
be desirable, there were many difficul-
ties in the way. These three ports
have had a long history; they have
developed several unique aspects and
we did not want to tamper with their
normal functions. Therefore, as I ex-
plained then, we propose to unify the
administration of all major ports in
three phases: The first phase is that
all the three Port Trust Acts of
Calcutta, Bombay and Madras will be
brought into as much uniformity as
possible without dislocation of their
actual working. The second stage will
be when we shall bring before this

-
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House a Bill which will regulate the
operations of all the other major ports
which exist or may come into being
such as Cochin, Vizag, Kandla and
other major ports which may come into
existence hereafter and the third stage
will be when we shall see how far it
is possible to apply the general Ports
Act to these ports and make special
provision for any unique features of
these Port Trusts. If we waited for the
comprehensive Bill and for the further
consideration of adaptation of those
major Port Trust Acts to that Bill, we
shall be losing time. We wanted that
the first phase should be completed as
early as possible so that the anomalies
which have been discovered. in the
administration of these three major
ports may be removed. As the three
Port Trust Acts have emerged from the
Select Committee, they will contain
identical provisions on almost all major
features. The original Bill tried to make
them uniform and the Select Commit-
tee have carried it a stage further
and tried to bring about uniformity
in almost all respects except matters
like the pilotage system in Calcutta
and other such matters in the Bombay
and Madras Acts.

My hon. friend, Mr. Sidhva was a
Member of the Select Committee and
1 am glad to say that many amend-
ments suggested by him were incor-
porated. He was also in agreement
with most of the amendments suggested
by other Members. Still as might have
been expected, he has raised one or
two points in a dissenting minute. The
major point that he has raised is with
regard to the supersession of the Port
Trust Boards. The position is that in
the case of Madras and Calcutta, the
existing Acts contain provisions for
supersession in emergencies while the
Bombay Act did not contain any such
provision. Therefore, we thought it
desirable that the provision should be
made uniform for all the ports. It
been argued that this right may be
abused. As a matter of fact neither in
the case of Madras nor in the case of
Calcutta have we found it necessary to
use this provision at all and so I fully
expect that ordinarily there will be no
opportunity for exercising this right
but under modern circumstances we
cannot leave such a vital thing to mere
speculation. There may be circum-
stances for which even the Port
authorities are not - responsible.
Suppose suddenly there is dislocation
or there is war. There are other con-
tingencies in which the normal Port
Trust administration may be unable
to function. Webeshoulgd ltllal‘;: renrveh ve
powers. It may be argu we ha
got emergency provisions in the Constitu-
tion. The House will find that the
smergency provisions provided in the
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Constitution deal with the su rsession
of State administrations; the;‘?e do not
give the President or the Executive
Government any power to supersede
the Port Trust administration or other
admimstqations set Up by a Central
Act. It is only Parliament which will
have the power to supersede the Port
Trust Acts. We think that it should
not be necessary to come to Parliament
if a Port administration is dislocated
by some sudden emergencies, by inva-
sion, or by internal disturbances or by
a general strike or other unforeseen
contingency and there should be re-
serve powers with the Government. I
have no hesitation in assuring Parlia-
ment that there will be no occasion to
use that power except in case of such
unexpected emergencies.

The only other point that my hon.
friend has raised is about the Deputy
Chairman for the Calcutta Port. This
matter was discussed in the Select
Committee. There was a provision for

~a Deputy Chairman in Bombay. But,

that provision was never acted upon
and that post was not filled. There-
fore, we thought it necessary that that
post should go. In the case of Calcutta,
the Deputy Chairman has been func-
tioning as a Port Commissioner and
has been playing a part. We, therefore,
did not think it worth while to change
the structure. Because this Parliament
revised the structure of the Port Trusts
only recently, and because the whole
Bill did not deal with the structure of
the Port Trusts as that had already
been dealt with, we did not want as an
incidental measure to tamper with the
existing structure. When the whole
structure of the Port Trusts again
comes up for revision at any future
stage, that question may be considered.

The other points are of minor
importance. For instance, the Select
Committee have recommended that
appointments should not be made
arbitrarily, but should be done through
Selection Boards. We have agreed to
implement that recommendation and
rules will be made for that purpose.
The House will be interested to know
that the words ‘officers’ and ‘servants’
contained in the Bill have been removed
and replaced by a common term,
‘employees’. The financial powers have
also been brought into uniformity.
The power of the Port Trust to incur
expenditure has been increased; the
power of the \Chairman to incur.
expenditure has been reduced and the
provisions have been brought to a
rational form. I expect that the House
will conclude deliberations of this Bill
before the House rises for the day so
that the consideration of the more
im) nt Representation of the people

0. 2) Bill may be taken up tomorrow.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Bombay Port Trust Act, 1879,
the Calcutta Port Act, 1890 the
Madras Port Trust Act. 1905 and
the Indian Ports Act, 1908, for
certain purposes and to make
certain consequential amendments
in the Calcutta Port (Pilotage)
Act, 1948, as reported by the Select
Committee, be taken into con-
sideration.”

Shri Sidhva (Madhya Pradesh): My
hon. friend Mr. Santhanam stated that
this Bill when introduced was of a non-
controversial nature, and that it is so
now. 1 am prepared to accept that it
is not so controversial at the present
moment; but it was controversial
undoubtedly when_ he introduced it.
There were many clauses in the Bill of
a most retrograde nature. The very
fact that the Select Committee sat for
full three days, that is to say, five
hours each day like a Parliamentary
session, 18 hours in all, goes to show
that the measure was not 8o non-
controversial as my hon. friend tried to
impress upon the House. But, I am
very glad that he was rea_sonable and
accommodating by accepting most of
the suggestions made by the Members
of the Select Committee. 1 am also
glad that he called meetings of the
Select Committee, not during the
Parliamentary session, but on off days
s0 that we were able to give articular
attention to this Bill and devote all
sur time to that. I hope the other
hon. Ministers also will, while calling
meetings of the Select Committees,
bear tais in mind. I have in my ex-
perience seen that during the Parlia-
ment's session when the Select Com-
mittees meet, except on rare occasions
like Finance Bill, the Members are
busy over other matters and are not
able to give that attention to the Bill
that it deserves. To that extent, I
thank him on behalf of the Select Com-
mittee and personally also I was pleas-
ed to see that he was reasonable in
accepting most of the amendments that
were moved by the Members.

Shri Nazirnddin Ahmad (West
Bengal): Not always reasonable?

Shri Sidhva: Yes: he is not reason-
able sometimes.

e has, however, stated, despite
hl: :clgeptance of several ameridments.
I had to append a minute of dissent on
a very important clause. A Port Trust
18 a local body Jjust like any other
local body or municipality. In the
western countries, Ports are ma tained
by the municipalities. Haere, of couneﬁ
they are maintained by separs
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boards. The difference between this
board and the municipality is that this
board consists of nominated officials
and elected members, particularly of
the interests which are mainly interest-
ed in the ports, whereas the local
bodies, in free India are almost elect-
ed bodies of the representatives of the
people. One feature, particularly the
clause that I am mentioning, has cer-
tainly outdone the very many good
features of this Bill, and that is the
grovxslon for the supersession of the
ort Trust Boards. It is known to all
Members, as I stated, that the Pott
Trust Boards consist mainly of nomi-
nated members and officials. The
Collector of Cusfoms is there; the
Chairman is a nominated member; the
Defence side is also represented by a
nominated member; the shipping in-
terests are represented by the Marine
Director or whoever he is, who is
nominated. To that extent the mem-
bers are nominated; in some ports they
are in a majority; in some in equality
and in some in a minority. As far as
the elected representatives are concern-
ed, the commercial and industrial
interests elect their members. In the
working of these Port Trusts for the
last 80 years or more, nhot a single
instance has occurred where the Port
Trust Board has acted contrary to the
provisions of the Act. The hon.
Minister has not been able to give the
Members of the Select Committee even
a single instance of that kind; nor is
he prepared to tell us. Now, he wants
to intropduce a new clause whereby he
wants to say that something may go
wrong, some members may g0 Wrong
and, therefore, power should vest in the
Government to supersede the Port
Trust Boards. I am very much against
the word ‘supersession’. This was a
word coined by the British Govern-
ment for political purposes. They
maligned the local bodies to show that
the people in this country were not
able to manage their local affairs.
They reserved this power {o them-
selves and they superseded a large
number of municipalities. 1 do not
claim that all the municipalities are
working efficiently; I know their
deficlencies and drawbacks. I know
personal interests come in the way of
some. But, the whole idea behind
this supersession was to show to the
warld that the people of India were not
comﬁ_etent to manage their own small
affairs like municipalities. I do not
want my hon. friend Shri Santhanam
11 o ‘o introduce such a clause in

A% this Bill on the assumption
that something might happen at some
time. We have in our Constitution
provided for all such emergencies.
There are sufficlent safeguards even
now. These Port Trust bodles are
responsible bodles and have functioned
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with a due sense of their responsibility
in the past when there was war. They
have kept the information they had
quite a secret even from their own
members as I know from my personal
experience. They are responsible
persons and you have .also got a Chair-
man who is nominated by Government.
And the Chairman has sufficient powers
which make him all in all in these
bodies. You also have so many
members who are nominated. There-
fore there is no room for entertaining
any apprehensions that they may not
function properly. I can understand a
provision for supersession in the case
of municipalities. In that case I can
at least see the reasonableness of such
an argument, but not in the case of
these Port Trusts. Moreover, the
power has not been left to Parliament,
but to the Government. I am not
against giving powers to the Parlia-
ment, indeed I have always fought for
the supremacy of Parliament and main-
tained that Parliament can do anything
at any time, being sovereign.

Mr. Deputy-Speaker: But most of the
Local Board Acts have this provision.

Shri Sidhva: Yes, Sir, that is what I
said. In the case of municipalities and
such other bodies, I can understand
this provision for superseding them by
Government, but not in the case of the
Port Trusts. Municipalities are elect-
ed bodies, but here you have almost
equal number of nominated members
and the Chairman also happens to be
a nominated person. And so I do not
accept this argument regarding super-
seding the Port Trusts. There is no
such clause in the Bombay Port Trust
Act which is the most enlightened......

S8hri A. C. Guha (West Bengal):
What about the Calcutta Port Trust?

Shri S8idhva: I am not making any
comparison, I am only mentioning
Bombay as an example. All the Port
Trusts—those at Bombay, Calcuita and
Madras are all enlightened bodies.
But we may remember that the
Calcutta Corporation is superseded and
80 we can understand that there 1is
some difference in the administrations
at Bombay and at Calcutta.

Mr. Deputy-Speaker: Perhaps the
hon. Member wants to make an excep-
tion of Bombay.

8hri: Sidbva: Anyway, I say that we
should not bring in such a clause in
our Bill. We welcome the attempt to
bring in uniformity in the Port Trusts.
We also want it. We want that all of
them should be called by the same
name, either all Port Trustees or all
Port Commissioners. But it was not
found possible to accept our suggestion

102 P8
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as it was felt that they had to make
such a number of changes in nomen-
clature in different places. But we are
all agreed that there should be uni-
formity in the administration of these
Port Trusts. We have been told and
the Government have committed them-
selves to it. that there will be a
common Act for all these Port Trusts
at an early date. At present there are
different limits in the case of different
ports. 1 myself wanted to bring in an
amendment in this respect. Madras
has a limit of rupees two lakhs while
Bombay has the limit of rupees ten
lakhs. It is not as if I am jeolous of
only Bombay. When I found this in-
justice done to Madras, I proposed an
amendment to bring the section relat-
ing to powers of spending money uni-
form in all these Ports.

After all, in these days we should not
think of more and more of centralis-
ing these things. There should be more
of decentralisation and all these ports
should be given sufficient powers to
deal with their own problems. There
should not be any provision to super-
sede the Port Trust. What is the Act
that exists at present in Madras? It
says:

“If at any time, it appears to the
Central Government that the works
intended to be executed by the
Board under this Act have not
been, and are not likely to be,
properly carried out or maintained
by the Board, the Central Govern-
ment may give six months’ notice,
by order published in the Official
Gazette, that unless, within that
period, the Board take measures,
to the satisfaction of the Central
Government for the carrying out
or maintenance of the said works,
the powers by this Act conferred
on the Board shall, at the end of
such period, be_ withdrawn or
revoked.”

Mark the words “said works”. These
works will be taken over, but the whole
Port Trust will not be superseded.
Further it lays down:

“I1f at the end of such period,
the Board has not taken such
measures, the Central Government
may assume possession and
management of the works already
constructed, and may, by a like
notification, declare the powers of
the Board to be withdrawn or re-
voked; and upon publication of
such notification, all immovable
and movable property, all rights of
levying and recovering rates and
penalties, all benefit of contracts,
and all rights of suit which at the
time are vested in the Board. shall
be transferred to, and vested in the

Cenfral Government.”
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That is to say, as far as that parti-
cular work is concerned the Central
Government will intervene. I would
like to know in how many cases has
it been found necessary for the Gov-
ernment to intervene in this manner?
Take the Calcutta Act. In Section
38 it says:

“If at any time it shall appear to
the satisfaction of the Central Gov-
ernment that the works iniended taq
be accomplished under this Act
have not been and are not likely
to be, properly carried out, or (if
carried out) have not been, and are
not likely to be properly maintain-
ed by the Commissioners,

it shall be lawful for the Central
.Government by a notification to
be published in the Official Gazette,
to declare that if within a period
of six months from the date of
such notification, the Commis-
sioners fail to take measures to
the satisfaction of the Central Gov-
ernment for the carrying out or
proper maintenance of the said
works, the powers by this Act con-
ferred on the Commissioners will,
at the end of such Q'eriod be with-
drawn and revoked.

iga'hat is proposed under this Bill is

“If at any time, it appears to
the Central Government that the
Commissioners are unable to per-
form, or have pers;stently made
default in the performance of the
duties imposed on them by or
under the provisions of this Act or
of any other law, or have exceed-
ed or abused their powers, or that
any orders or directions lawfully
made or given by the Central
Government have not been or are
not likely to be 2arried out by the
Commissioners, the Central Gov-
ernment may, by notification in the
Official Gazette, supersede the
Commissioners for such period as
may be specified in the noti-
fication.”

Now it is proposed to supersede the
whole body. You are given a
certain period and if you do not be-
have within that period, if you are
not good boys, then off you go and
the Government steps in, This I
submit, i{s a material difference and
it i{s also a slur on these self-
governing bodies—after all these local
bodies are self-governing bodies—that
they should be superseded, that
Government should have power to
supersede them because the hon.
Minister apprehends that they may
not observe the provisions of the Act.
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For such an apprehension there is no
ground. In the past ninety years or
so of the existence of these Port
Trusts, we have not had any instance
of such non-observance. Therefore,
1 submit that this matter should be
carefully considered. This power to
supersede the Port Trusts need not
be here, because you have already all
the necessary powers to deal with any
emergency. The Constitution also
provides for it. If today the hon.
Minister is asking for such stringent
provisions in the Bill, on another day
some other hon. Minister will come
forward with another Bill wanting
similar powers. Such powers should
not be vested in the Government, for
the executive will make them dance
and see that what they want is carried
out. I do not want the freedom vested
in them to be fettered by the various
provisions of this Bill. This is an
extraordinary and objectionable feature
in the Bill. Otherwise I compliment
the Minister for having acceded to so
many improvements and amendments
suggested to the Bill. Only in this
matter he was obstinate, although I
may say that the original measure was
much more stringent: and as you will
see, Sir, we were able to make some
improvements. am more or less
satisfied with the Bill except that 1
hope he will bring in at a later stage
a uniform Bill.

As regards the National Harbour
Beard which he has set up as an
advisory board, the Select Committee
felt that this matter should be brought
to the notice of Parliament when it is
to be made an executive board. It is
only an advisory board now and we
do not want any overlapping or
superseding of the present powers of
the Port Trusts by giving certain
powers to this National Harbour
Board. On going through its
constitution I see that it is a
good innovation. It 1is only a few
months since it was started and I
do not know how they have been func-
tioning, whether they have come into
conflict with the Port Trusts or whe-
ther they are doing some useful work.
Although we are going to pass this Bill
it is on the distinct understanding
which we made clear in the Select
Committee, that the hon. Minister will
bear in mind that he should bring &
uniform Act at an early stage. I hope
the Minister will see that this is not
lost sight of and a uniform Bill brought
for all these three Port Trusts.
Subject to this I wholeheartedly support
the Bill.

Shri Chaliha (Assam): May 1 ask
Mr. Sidhva what is the alternative
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machinery he is going to set up in
case the Port Commissioners {fail to
construct a work which was under-
taken?

Shri Sidhva: Already the provisions
are there. In the event of their
failure the Government can intervene.
In the present Act it is definitely laid
down’ that if they fail, the Govern-
ment will take up the work them-
selves.

Shri Chaliha:
session?

Shri Sidhva: It is not supersession.
Whereas at present the powers of the
Trusts will be curtailed, supersession
will mean that the whole body will be
taken over by the Central Government
and it will be dissolved. There will

. be no board then.

Mr. Deputy-Speaker: There is no
port in Assam and the hon. Member
need not labour the point. .

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The hon. Minister
just remarked that a number of points
that werz raised in the Select Com-
mittee were accepted by him and
therefore quite a number of com-
plaints have been removed. But 1
find that there are still certain
features of this Bill which are objec-
tionable. I will try to bring out those
points and T hope the Minister will
consider them and will be able to
accept some of them.

Is that not super-

The most important feature which
has been emphasised is......

Mr. Deputy-Speaker: I ought not
to be understood to be obstructing the
course of the debate if I venture to
make a suggestion. Paint$ relating
to individual clauses may be referred
to when we take up the amendments
to particular clauses. If there is
anything relating to the general over-
all policy they may be dealt with.
In view of the fact that the House
will take up the People’s Representa-
tion Bill tomorrow hon. Members may
kindly see if they could not shorten
their speeches if possible. Mr. Sidhva
has been in the Select Committee and
knowing as he does all the provi-
sions in the Bill I do not think there
is much to be said in the House.

Pandit Munishwar Datt Upadhyay:
In the general discussion I would only
refer to points of policy. As regards
the amendments some of them I would
like to press when that stage comes.

As regards one uniform Act, it has
been spoken abqut at length by the
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previous speaker and it was also very
much discussed in the Select Com-
mittee. I will therefore not take up
the time of the House. The hon.
Minister has stated that action will
be taken later on when he finds that
he has obtained a certain amount of
uniformity in the working of the
different ports. I will. not emphasise
that point except to draw attention to
one point mentioned in the Statement
of Objects and Reasons.

It is said that an attempt has been
made to maintain the status quo. So
long as that viewpoint prevails there
will never be any chance of having
a uniform Act. In this Bill itself
some provision should have been
made to see that a certain amount of
uniformity was obtained. I find even
now that the provisions relating "to
all the boards are quite separate.
Although there is not much difference
in the provisions still there are
separate provisions under separate
chapters. They could be made uni-
form in one comprehensive Act. I
will not dilate or that but I hope the
Minister will keep it in view and in
the near future he will bring in one
comprehensive Bill.

In the Bill &i“attempt has been
made- to restrict the limit of dis-~
qualifications of membears. I will
cite only one instance. Formerly
the provision was that a person who
was interested in the sale of goods tc
the board to the extent of Rs. 2,000
should be disqualified. Now that
amount has been raised to Rs. 10,00u.
That 1is restricting the provision
relating to disqualification in a
manner which is not desirable.

The other poiut is that it is contem-
plated that the Chairman of the board
may be an employee of this board. I
have serious objection to that. An
employee should not be the Chairman,
as otherwise the trust proposed to be
established will not be of any stand-
ard. The Chairman should be a
public man having experience of the
working of the board as also of some
local bodies. There are big munici-
palities as also corporations in t}xe
country. The chairman or executive
officers are persons who are associat-
ed with the working of such local
bodies and they will prove suitable
persons as Chairmen of the board.
But that an employee of the Port
Trust should become the Chairman
and that members who come as repre-
sentatives of different bodies should
be under him would not, I submit,
be a very good combination. The
*Chairman should in no case be an
employee of the Port Trust; he should
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be an independent person and must
be a public man of experience.

. Then, certain provisions have been

- tncorporated in the Bill by which it
is attempted to give the Chairman
greater power of agpointment, punish-
ment, and other things. I consider
that existing provisions are quite
enough to meet the needs, and
especially in view of the proposal
that the Chairman should be an
employee of the Port Trust it is
unecessary that this provision for
enhancing the powers of the Chair-
man should be dropped. The provi-
sion that already exists should be
considered to be sufficient.

As regards the question of the
Deputy Chairman for the Calcutta
Port Trust, it is very necessary to
wmaintain that post because the neces-
s}i‘ty for it has been felt very keenly
there.

An Hon. Member: It has been
retained.

Pandit Munishwar Datt Upadhyay:
But it was suggested, probably by
Mr. Sidhva, that that post should go.
I consider that that post is very neces-
sary.

The other point that was referred

to by the previous speaker was the °

question of supersession. In my
opinion, provision for supersession is
absolutely necessary. There might
be cases of serious trouble, there might
be cases of embazzlement, there might
be cases of mismanagement. To
meet such contingencies provision for
supersession .ought to be there. My
friend said no necessity for it arose
in the past. Quite likely that no
necessity might have arisen in the
ast but it is possible that in the
utufe there might be some trouble.
Therefore, it must be provided for—
you may not require to make use of
it, but then it must be there.

Then, a certain amount of fee has
been prescribed for inspection of
minutes. This fee is absolutely un-
necessary because it is not examina-
tion of records but inspection of only
minutes of the meetings of the board.
I think the minutes will be open to
the public and a summary will also
be published; so if you require a fee
for inspection of those minutes it
would be highly improper. If it
were a question of inspection of
records it would have been different,
but here-it is a case of inspection of
minutes. I would therefore submit
that this provision for charging a fee
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for inspection of minutes should be
deleted.

The object of the Bill as has been
stated by the-hon. Minister is to have
uniformity. As these ports are to
be supervised and controlled by the
Central Government there should be
uniform policy, there should be uni-
form working and general uniformity
should be secured as far as possible.
The other object mentioned herein is
decentralisation of authority. Decent-
ralisation of authority is, of course,
highly desirable but. then decentralisa-
tion and supervision from the Centre
and uniformity cannot go together. If
there were one uniform Bill incorpor-
ating provisions tv cover al the Ports
it might have been possible to
achieve both these objects. They
cannot be achieved so long as provi-
sions for all these ports are separately
made in the Bill. Unless we have
one Act covering all the ports we can
never achieve our objective of uni-
formity.

Among the other points that I have
raised in my amendments is one relat-
ing to provident funds. In case the
Chairman is not an employee of the
board that question will not arise. I
will not go into those details now but
will make my submissions when the
amendments on those clauses are
moved.

Shri A. C. Guha: I welcome this.
Bill but I would have been more glad
if it had been more comprehensive
and if it would have introduced
greater uniformity in the various
ports. Government have on the
present occasion come beforee the
House with a Bill to amend almost
century-old Acts, but instead of that
they ought to have made an attempt
to have a comprehensive measure.
revising the old Acts and replacing
them. Like all utility services such
as railways and post offices, ports also
should have been under the control
of the Government. This Bill is
calculated to some extent to achieve
that purpose. At the seme time I
would wish that like any local body
the Port Trusts also should have some
amount of autonomy. As far as we
have been able to get an idea of the
efficiency of the present Government,
we would very much like that Govern-
ment should take up a policy .ot
decentralisation. Without keeping
all the power at the Centre, they
should begin entrusting local bodies
with some authority and power. On
the other hand, this Bill tries to put
greater control over the Port Trust
Commissioners instead of relating the
control,



8312 Port Trusts and Ports

I would like to confine my remarks
mogtly to the Calcutta Act. I come
from Bengal and I do not ke to go
into the Bombay and Madras Acts—
other Members from those States
would take care of them. Mr. Sidhva
has spoken about supersession. |
consider the provision embodied in
this amending Bill is a retrograde

move. In the Calcutta Act there is-

a provision for supersession, but that
supersession is to be done only after
pix months of notification in the
Gazette. The Port Commissioners
may rectify those mistakes within

those six months; if they fail to do .

so, only then the Government, by
another notification, could take over
all the powers of the Port Trust. But
in the amending Bill only three
mcnths notice for explanation has
been provided after which Govern-
ment can supersede the Port Trust.

Mr. Sidhva also referred to the
supersession of the Calcutta Corpora-
tion. That is why I would like that
such easy supersession of these local
bodies should not have been provided
fdr in this Bill. Initially, the Calcutta
Corporation was superseded for six
months; but it is now two years and
still the supersession continues and
no one knows when it will end. If
the authorities take it into their heads
at some time either for some political
or other reason other than administra-
tive reasons or reasons of the public
interest, they can simply supersede the
Port Trust without any objection or
hindrance from the public. At the
same time, I do not like that there
should be no authority vested in
Government to supersede the Port
Trust even if the Port Trust squan-
ders public money or neglects its
duties. All that I would like is that
in each case of supersession, the
Central Government should come be-
fore the House and take the approval
of the House. This should be done
within a certain period after every
supersession.

Under the present Calcutta Port
Act, the appointment of the Chairman
is done by the Central Government
with the previous consultation of the
Commissioners. The Deputy Chair-
man is appointed by the Port Com-
missioners. In the present amending
Bill it has been provided that both
these functionaries would be appoint-
ed by the Central Government with-
~ut any reference to the Port Commis-
sioners. I think it would be fair for
Government to show this much
courtesy to this autonomous .body that
before putting an executive head
over them they should be -consulted.
That {s the democratic procedure
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followed in all countries. Even fn
the appointment of Governors, it is
the procedure to consult the Provin-
cial Cabinet. I would like to retain
this procedure, and the Port Commis-
sioners should be consulted before the
Chairman or the Deputy Chairman is
appointed by the .Central Government.

In another respect, this amending
Bill has been too liberal. The pre-
sent provision in the Calcutta Act is
that the Chairman can only appoint
officials up to a salary of Rs. 350 p.M.
But this Bill has been generous
enough to give authority to the Chair-
man to appoint any official up to Rs.
1,000 pM. I very much object to
this provision.  This will lead to
jobbery_, nepotism and all sorts of
corruption. Considering the present’
moral standard of the officials and the
public life, I think Government
should not give the ¢Chairman so
much authority. The maximum
should be Rs. 560, That also should
be done by the Commissioners, not
by the Chairman in his personal
capacity. Every appointment carry-
ing a salary above Rs. 500 should be
referred to the U.P.S.C. and only on
its recommendation the Commissioners
should make the appointment. 1
would beg of the hon Minister not to
give .so much authority to the Chair-
man.

Pandit Munishwar Datt Upadhyay:
Why not it be done by the board?.

Shri A, C. Guha: Not even the board
should have the authority to appoint
an officer carrying a salary of Rs. 1000.

Another thing that is introduced in
this Bill is the insvectionn of proceed-
ings. I would like that the maximum
fee should also be laid down. It ought
not to be left to the Commissioners to
fix the fee. The Bill may provide not
more than rupee one, or even rupees
two or rupees five. It should not be
more than rupees five in any case.

Then, there is a provision regarding
the repayment of the Central Govern-
ment loan. The oresent Calcutta Act
provides that the Port Trust can re-pay
the Central Government loan even
before its maturity if sufficient money
is available. I do not think that this
right should be curtailed, as is schght
to be done here. Unless the Port Com-
missioners have sufficient money, I do
not think they will be foolish enough
to pay back the .Central Government
loan. The Port Commissioners should
be given this discretion. They will
be handling crores of rupees and so
they can be given this discretiormry
power as to when to re-pay the loan.
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If they have sufficient money, they Shri Munishwar Datt Upadhyay:

should be allowed to re-pay the loan
even before maturity.

Shri Santhanam: What is the clause?

Shri A. C. Guba: I shall give it later
on.

Another change provided here is that
whereas so far the Commissioners can
enter into any transaction without
limit, hereafter they can only do so
up to a limit of rupees seven lakhs.
That is quite all right. I do not object,
but even up to this limit of rupees
seven lakhs they should have the pre-
vious sanction of the Central Govern-
ment as has been provided. I think
this check on spending money is quite
salutary. Even up to this limit, pro-
vision for audit that is provided in
this Bill does not seem to be quite
satistactory. The Auditor-General has
to see all these things, but I think
there should be some regular control
for the audit of the funds to be spent
by the Port Trust. There should be
some definite provision about that. I
do not ind any such provision for re-
gular and periodical control by the
Auditor-General or something like
that. :

Lastly, I would once again ‘ps_eal
to the hon. Minister that the Port
Trusts as local bodies should be given
discretionary power and the super-
sessions should not be made easy. The
Port Trusts should be made to feel
that they are responsible bodies.
Unless you give them responsibility,
no sense of responsibility will develop
in them. With the supervisory autho-
rity resting in Government, they will
not be running too much risk in giving
this power to the Port Trusts.

Shri Santhanam: I shall briefly re-
ply to certain points raised by hon.
Members. My hon. friend Mr.
Munishwar Datt Upadhyay suggest-
ed that the Chairman in the
scheme of the Bill was an employee of
the Port Trust. It is not a fact at all.
In fact, the Chairman is appointed by
the Central Government as one of the
members of the Port Trust or Com-
mission and as Chairman. Therefore,
he is not a subordinate official of the
Port Trust. He is quite independent,
and he is chosen for his ability. There
is go limitation upon the choice of the
Central Government, though natural-

ly the post being an executive post
they would like to have man with
great . administrative experience.

Otherwise. the choice of the Central
Government in the matter of the
Chairman is unrestricted and the
Chairman is not an employee of the
Port Trust at all.

But the provision is that an employee
c;m also be Chairman. 1 object to
that.

Shri Santhanam: We may appoint
any one, if. he is the fittest man in the
circumstances. It does not say that
the employee should be ordinarily no-
minated or anything like it but if there
is already a person in employment
who has very distinguished abilities,
I do not see any reason why the
Central Government should be posi-
tively prevented from appointing him.
Of course, we can also get round such
provision by asking him first to resign
and then appointing him. There
:hould be no difficulty in such a mat-
er.

My hon. friend Mr. Guha suggested
that our removal of the provisions re-
garding consultation before appoint-
ment of Chairman was not correct.
We have removed that provision for
consulgation because we were ap-
pointing not only an executive h%ad
but also a Commissioner. I think" it
will be very unfair to consult.
Commissioners about the appoint-
ment of another Commissioner. It
will make the relations between
the Chairman and the other Com-
missioners rather difficult, it for
instance they had to express an opi-
nion against him and the Government
came to the decision that he was the
proper man to be appointed. Then
he will have a bad start in his relations
with the other Commissioners.

Shri A. C. Guha: What about the
appointed members?

Shri Santhanam: As hon. friend
knows a Port Trust consists partly of
officials and partly of members elect-
ed from various kinds of interests.
like labour, shipping, etc. In such a
miscellaneous body, we cannot ask of
our own officials their opinion as to
whom we should appoint Chairman.
In order to avoid all these anomalies
in the appointment of one of the most
responsible officers, Government wani-
ed to have complete discretion and
freedom.

There was some misconception about
appointments. Formerly all appoint-
ments to posts carrying a salary of
Rs. 350 and more a month were made
by the Port Trust as a body. This
unfortunately led to a lot of canvas-
sing. Therefore we want to change
that practice and entrust the Chairman
with the power of appointment. But
the Select Committee has made a re-
rommendation and I have given a for-
mal undertaking that the Chairman

-
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will only be a formal appointing au-
thority and the selections will be made
by a proper selection board appointed
by each of the Port Trusts. The ac-
tual selections will be made by these
boards and the order of appointment
will be issued on behalf of the Chair-
man.

As for posts carrying more than
thousand rupees and of Heads of de-
partments, they will be very few and
they will be made by the Port Trusts.
Even then, they will be subject to the
approval of the Central Government.
The difficulty of referring these cases
to the Public Service Commission is
that many of these appointments are
technical ones requiring technical qua-
lifications and it may be difficult to
have men recruited through the Public
Service Commission. In many cases
we found that selections made in this
way were not suitable. If the ap-
pointments are made with the appro-
val of the Central Government there is
a double check to see that these ap-
pointments are properly made.

Pandit Munishwar Datt Upadhyay:
Then why leave it to the Chairman?

Shri Santhanam: It is not appoint-
ment by the Chairman at all. We
want the selections to be made by
independent selection committees. We
want to save the Port Trust Commis-
sioners from being canvassed for
minor appointments. In fact, if men
go about from Commissioner to Com-
missioner, if every appointment is
discussed and the minutes are deposit-
ed with the office and looked into by
the public. it will not only create a first
class scoop for the newspapers, but
it will be very bad for the Port Trusts
and the administration in general.

Pandit Munishwar Datt Upadhyay:
There is no mention of selection boards
anywhere in the Bill.

Shri Santhanam: Of course, it is
not in the Bill. That will be done by
the rules.

In regard to the fee the only consi-
deration was that if we leave it open
to the ?ublic some people for fun or
mischief may take advantage of it and
it will be very difficult to regulate. In
fact my hon. friend suggested that the
fee should be something like rupees
four or five. Our idea is that it should
be very nominal and we are going to
suggest to the Port Trust authorities
that it should be very nominal, say
four annas, eight annas or at the most
rupee one. After all a Port Trust is a
public office and we cannot allow any-
body to walk into it. It becomes easy
these days for people to find a loop-
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hole in an Act or in the law and to
create trouble for public authorities.

Then. I cannot understand this talk
abcut decentralisation. I thought that
so far as administration is concerned.
the Port Trust authorities have per-
haps the mest complete autonomy of
any local body in the whole country.
They are more autonomous than the
corporations, municipal committees,
or similar bodies.

Shri Sidhva: What about nominated
members?

Shri Santhanam: Nominated mem-
bers are needed. because we cannot
hand them over to vested interests.
The people who are represented are
the shipping interests, federations of
trade and commerce. etc. I do not
think the Ilouse will agree to . our
handing over the Port Trusts to them.
That is why we want to have nominat-
ed members.

The utmost autonomy is* given to
the Port Trusts under the Bill. We
have got only very few supervisory
powers. Subject to these supervisory
powers the Port Trusts are fully au-
tonomous &nd as ] have said their
autonomy is greater than any other
autonomous body in the country.

My hon. friend Mr. Guha 1ade
some remarks about audit of Port
Trust accounts. I think the Select
Committee made a very good depar-
ture by insisting that the Auditor-
General of India should be the autho-
rity responsible for the audit and con-
trol of the finances of the Port Trusts.

Shri A. C. Guha: That I have ap-
proved. I referred to the lack of any
provision for periodical checks.

Shri Santhanam: It is open to the
Auditor-General to have as much
check as possible. We cannot fetter
his discretion. Whatever money he
wants will be allotted by the Port
Trusts and it is open to him to ap-
point as many auditors as is necessary
to have a perfect control.

Lastly I come to the question of
supersession. I would in this connec-
tion ask hon. Members to read the
Constitution. The State Governments
snd State Legislatures are far more
important and have far more popular
backing and may be trusted to act
properly. Still article 356 says:

“If the President,...... is satisfled.
that a situation has arisen in which
the Government of the State can-
not be carried on in accordance
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with the provisions of this Consti-
tution, the President may by Pro-
clamation—

(a) assume to himself all or
any of the functions of the Gov-
ernment of the State d all or
any of the powers vested in, etc.”

Shri Sidhva: Leave it at that.

Shri Santhanam: The President will
have power to take over the adminis-
tration of a State in accordance with
the provisions of the Cunstitution. But
the President of India will not have
the power even in an emergency to
4ake over the administration of a Port
Trust. All that this Bill does is to put
the Port Trust on a level with the State
Governmgents so far as the power of
the President of India is concerned.
The provision has been carefully scru-
tinised by the Select Committee. I do
not think there should be any objec-
tion to that.

I hope the House will rapidly go
through the provisions of the Bill.

Shri A. C. Guha: The hon. Minister
promised to clarify the position about
the repayment of a central loan.

Shri Santhanam: When the Central
Government makes a loan, it makes
it under certain conditions. It is not
open to anybody to take a loan or re-
pay it without subscribing to these
conditions. All that we now provide
is that afier consultation with it, the
Port Trusts should be given power to
repay the loan. even if the original
conditions were that they were to be
repaid at certain times. Without a
mutual agreement such a thing is not
possible. Therefore we have redraft-
ed it only according to the ordinary
conventions of business principles.

Mr. Deputy-Speaker: The question is:

“That the Bill further to amend
the Bombay Port Trust Act, 1879,
the Calcutta Port Act, 1880, the
Madras Port Trust Act, 1905 and
the Indian Ports Aet, 1908, for cer-
tain purposes and to make certain
consequential amendments in the
Calcutta Port (Pilotage) Act, 1948,
as reported by the Select Commit-
tee, be taken into consideration.”

The motion was adopted.
Clauses 2 and 3 were added to the
Bill

‘

New Clamse 3A.—(Amendment of
section 6, Bombay Act VI of 1879.)

Shri Santhanam: I beg to move:
After clause 3, insert new clause
3A:

<

“3A. Amendment of section 6,
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Bombay Act VI of 1879. In section
6 of the Bombay Act—

(a) in sub-section (2), for the
words ‘electing bodies convened in
accordance with the rules at the
time in force in this behalf’ the
words ‘electing bodies, subject to
the approval of the Central Gov-
ernment; and the name of every
person so elected shall be publish-
ed in the Official Gazette' shall he
substituted;

(b) sub-section (3) shall be
omitted.”

The insertion of this new clause is
considered necessary as it will require
the electing bodies to be defined and
also the manner of election of their
representatives. This is based on sec-
tion 6(2) of the Calcutta Act and is
considered necessary from the point
of view of uniformity.

Part (b) of the amendment propos-
ed is a consequential change made.

Shri Sidhva: Sir, I object to this
amendment. But first of all I want
to know your ruling whether this
amendment, which is of a fundamen-
tal character and which was not
brought before the Select Committee,
could be moved at this stage. The
point ig that the hon. Minister wants
that the elected bodies who elect the
members will be subject to the appro-
val of the Central Government. 1
have never heard of such a thing. We
bave given rights of election to the
various local bodies, and they make
their choice and elect tneir members.
I do not want that the Central Gov-
ernment should interfere with the
elected bodies’ 'representation. This
is somethi extraordinary. But be-
fore expressing my opposition to this I
want your ruling whether such an
amendment can be moved at this stage.
Take any elected body, take a munici-
pality. They are allowed to elect
members and it is not subject to the
sanction of Government.

Shri Santhanam: hon. friend is
under a misapprehension. The amend-
ment does not mean having the
approval of the elections but as to the
manner in which electing badies them-
selves are defilned. Clause (2_) of sec-
tion 6 states that “the eleclion shall
be held in such manner as shall from
time to time be determined by the
electing bodies convened in accordance
with the rules at the time in force in
this behalf”. We want the Central
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Government to approve which are
the electing bodies. But when once
the electing bodies are settled the
Central Government does not come in-
to the picture and there is no need
for their approval of the elections. The
question as to which are the electing
bodics shonld be subject {n the ap-
proval of the Government, ac is done
in Calcutta.

Shri Sidhva: The electing bodies are
already defined in the Act. My hon.
friend does not know.®

Mr. Deputy-Speaker: Why was this
matter not brought before the Select
Committee?

Shri Sidhva: This is a departure
{rom the usual practice. It is not pro-
per.

Shri Santhanam: Sir, this is only to
bring the Bombay Act into uniformity
with the Calcutta Act.

Mr. Deputy-Speaker: There are a
rumber of other things also.

Shri Santhanam: We “ave carried
the process in respect of one or two
matters only.

Shri Sidhva: It is not fair.

Shri Santhanam: Sir, if you think it
is out of place ] am not going to in-
sist on it. But, as I said, this is only
to bring the provisions into line with
the others.

Shri Sidhva: 1t is objectionable and
{ will explain after the Chair has given
s ruling.

Mr. Deputy-Speaker: As a point of
urder I can rule it out. 1t is open to
any Member to bring in an amcnd-
ment to the proposals of the Sclect
Committee. But when the Mcver of
the Bill himself brings it forward, cer-
tainly he has opportunities to make
suggestions in the Select Committee,
and except for some slips here and
there or consequential amendments
which might have escaped notice or
in respect of matters of draftsmanship,
other matters which involve conten-
tion must have been thought of as
far as possible. Unless he says it was
slomehow a slip and so on I do not
think......

_Shri Santhanam: This was not no-
liced at the time of introduction or
the consideration. It is not a point of
unportance either. It is ouly for the
sake of bringing about uniformity that
this has been tabled. -

Shri Sidhva: Sir, I still submit that
the hon. Minister may kindiy consider

your requesi.
102 PSDq
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Mr. Deputy-8peaker: “In accordance
with the rules at the tim: in force in
this behalf”—was this already in the
Bombay Act?

Shri Santhanam: Yes.

Mr. Deputy-Speaker: Therefore, ins-
tead of giving power to the Central
Government to give its sea) of eppro-
val from time to time to the electing
body, if there is a uniform rule......

Shri Sidhva: Sir, may I say that the
rules frathed by the Port Trust are
approved by the Central Government.
The election rules are supposed to be
framed by the electing bodies and sent
to the Government and they can come
into operation only subject to their
being passed by Government. The
rules are there, the bodies are there.
Why should they have control over the
members who are elected. Because
there can be no other meaning in this
amendment than that they want to
control the election of the local bodies.

Shri Santhanam: No. The interests
and the other things change, and so
the electing bodies have to be alter-
ed. For this purpose we have first
to change the rules. notify them etc.
When the Port Trust want a new set
of electing bodies—for instance Cham-
bers of Commerce and Industries have
come, and in Bombay a National Ship-
ping Association has come into exis-
tence—in all such cases the existing
words are that “the election shall be
held in such manner as shall from
time to time be determined by the elect-
ing bodies convened in accordance
with the rules at the time in force in
this behalf”. Now under the amend-
ment it will be that “the election shall
be held in such manner as shall from
time to time be determined. by the
electing bodies, subject to the appro-
val of the Central Government ..etc.
That is all.

Mr. Deputy-Speaker: What is it that
is approved by the Central Govern-
ment? Is it the rules that ace approv-
ed, or when once the electing body has
elected, is it open to Government to
reject the election?

Shri Santhanam: It is the definition
of the electing bodies.

Mr. Deputy-Speaker: That Is o say
these are all what are called......

Shri A. C. Guha: Something  like
electoral colleges.

Mr. Deputy-Speaker: Then lis it
.npen——whepther in accordance with the

t the time in force in this be-
i‘;}gsug not; even if they .1c omitted
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electing bodies are elected in accor-
Jance with rules as electoral colleges—
is it open to Government to say “We
will not approve”, notwithstanding the
fact that these have been elected in
accordance with rules? That is what
is objected to.

Shri Santhanam: Then 1 shall not
sress the amendment.

Mr. Deputy-Speaker: So the amend-
wment is not pressed.

Clauses 4 to 8 were ddded
to the Bill

12 Noon
Clauses 9 and 10

Shri Santhanam: The Select Com-
mit put in Rs. 10,009 because the
oldt%. 2,000 is egual to Rs. 10,000
now. We have provided fur repre-
sentatives of shipping interests, indus-
tries and others. It will be impossible
to ind a private businessman if we
say on a single transaction of Rs.
10,000 or less he ought to be disquali-
fled. The Select Committee consider-
ed the matter and deliberately came
to the conclusion. For example, if a
man sells one small car to the Port
Trust, he will be disqualified from
becoming a member. '

Mr. Deputy-Speaker: I do not think
Pandit Munishwar Datt wants .0 press
his amendments. Then I shall put
clauses 9 and 10 together.

Shri Santhanam: If clause 10 is omit-
ted there will be a lacuna because the
ex-officio trustees will come out but
those under sectiom 5 will remain as
trustees. This will cause some confu-
sion.,

Mr. Deputy-Speaker: The question
is:

“That clauses 9 and 10 stand part
of the BIill”

The motion was adopted.

Clauses 9 and 10 were added
to the Bill.

Clauses 11 and 12 were added
to the Bill

Clause 13.— (Amendment of section
16, Bombay Act VI of 1879.)

shri Sidhva: I beg to move:

In part (1) (i) of clause 13, in
the proposed amendment of sub-clause
(g) of clause (2) of sectiou 18 cf qu-
bay Port Trust Act, 1879, omit ‘‘on

“‘payment of such fees”.

1 only want to say this. All the
jAral body meetings are open to the
public and the press but these Port
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Trust meetings are not open to the
public and the press. While an op-
portunity was sought by me to amend
the Bombay Port Trust Act, that they
should be open to the press, the Gov-
ernment Benches stated that there was
no objection to the Port Trust meetings
being kept open. It was left to the dis-

cretion of each board but no
board desires that its meetings
should be kept open. In ,these

days when each board deals with
uearly Rs. 100 crores worth of trans-
actions, I sec no reason why the pib-
lic who are interested should be kept
out of it. To this the han. Minisie.
also stated that they can frame rules.
My desire is that it should form part
of the law. Normally the people will
not rush into the Port Trust office t
see the proceedings. Let rules be
framed. Generally the meetings are
held once in a week and important
discussions take place. On principle
1 object to the levying of a fee. I
hope he will accept my proposal. Let
anybody who wants tc witness the
vroceedings be allowed tc do so. Why
?hould we restrict them by levying a
ee.

Shri Santhanam: My hon. friend
wants that the Port Trust °~ meetings
should be open. . )

Mr. Deputy-Speaker: There is no
amendment to that effect.

Shri Santhanam: As the position
stands the Port Trust meetings may be
open to the press and the public but it
idepends upon the subject matter dis-
~ussed, Suppose there is a r:articular
uwppointment under discussion or a
oarticular confidential matter is dis-
-ussed, it cannot be open to the pub-
lic, Otherwise it can be open. IHere
the fee is intended only to regilate
enterance to the Port Trust premises.
Suppose there is a dockers’ strike to-
morrow and the people siorm the Port

. Office and say we want to inspect the

minutes of the Port Trust inea2tings,
then it will not be possible for them
to control them. This is purely intend-
ed to control entry into the premises
mtnd not for inspection of the minutes
ete.

Mr. Deputy-Speaker: 1 do not think
the hon. Member wants to press his
amendment,

Shri Sidhva: No, Sir.
Mr. Deputy-Speaker: The question is:

“That clause 13 stand part of
the Bill.”

The motion was adopted.
Clause 13 was added to the Bill

Clauses 14 and 15 were added
to the Bill,



8024 Port Trusts and Ports

Clause 16.-- (Amendment of section
18, Bombay Act VI of 1879.)

Pandit Munishwar Datt Upadhyay:
{n this clause a provision has been
made ‘“Provided that no settlement
shall be made under this section with-
out the previous sanction of the Cen-
tral Government if such settlement in-
volves the payment by the Board of
a sum exceeding twenty-five thousand
rupees”. In case this prnvision re-
mains then the amount should be re-
duced to Rs. 10,000, that is my sug-
gestion. Otherwise, I want that the
words “the payment by the Board of”
be omitted. I therefore, beg to
move:

In clause 16, in the propcsed proviso
‘o section 18 of the Bombay Port Trust
Act. 1879, omit ‘“the payment by the
Board nt.”

Mr. Deputy-Speaker: If it is remov-
ed, it will mean that if the Port Trust
receives monies, it must teke the sanc-
tion of the Central Government.

Pandit Munishwar Datt Upadhyay:
1t the board is not getiting the entire
sum due then in this case also sanc-
tion is necessary.

Shri Santhanam: There is a separate
provision for contracts etc. above
which the board will have to get the
<anction for entering into a contract
for executing works. All that is co-
vered by other clauses. Here it is
only a question of payment by the
board and therefore, I think the
amendment is unnecessary.

Mr. Deputy-Speaker: In cases where
payments exceed Rs. 25,000 the sanc-
tion of the Central Government is
necessary.

Pandit Munishwar Datt Upadhyay:
Not only in those cases but where pay-
ment by the board is to be considered,
sanction is to be sought for. In all
cases where the transaction is worth
Rs. 25.000 whether it is that the board
has to pay or receive it, the sanction
should be obtained. My amendment
is clear. k

Mr. Deputy-Speaker: Even if the
<ettlement relates to receipts the hon.
Mermber wants the sanction of the
Central Government.

Shri Santhanam: I think that is not
possible.

Mr. Deputy-Speaker: What he
means by this is that a claim for a
]‘akgl(mmay be settled by paying Rs.
‘45- 0
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Shri Santhanam: The section says:

“The Board may compound or
compromise for, or in respect of,
any claim or demand arising out
of any contract cntered into by
them under this Act or in respect
of any action or suit instituted by
or against them, for such sum of
morey, or other compensation, as
they shall deem sufficient.”

So it is always a ~alim against the
Port Trust. It is not a claim by any
Port Trust on any contract.

Mr. Deputy-Speaker: We may as-
sume a contractor is unable to dis-
charge his obligations. Then the board
may have a claim against a contractor;
it may legitimately have a claim for
rupees one lakh. Then who is the
authority to settle that matter? So
this may apply to both situations.
What is the harm in accepting this
amendment unless the Government
does not want to give any right to the
Board to compromise in cases where it
has to recover money.

Shri Santhanam: We want to res-
trict the power of the board to the
minimum possible. Usually, the
claims arise against the board. It is
seldom that the board itself, as a
public body will go to the length of
filing a suit for compensation against
somebody, because, the ordinary pro-
cedure in such contracts is moneys
are deposited in advance with the
bourd in order to execute the con-
tracts. That is the usual procedure
in the case of Government contragts.
It is the contractor who generally
claims for refund of the deposit.
For instance, in the case of wharfage
and other things, money is paid. For
every such thing, we do not want the
Port Trust to come to us. It is only
when it has to pay contractors where
pressure may be brought by vested
interests that we want to keep the
power. We do not want an extension
of the power given by these clayses.

Mr. Deputy-Speaker: Difficulty &ri-
ses this way. We will assume there
are cases where contracts for exten-
sive constructions have been given.
Maybe two or three or five lakhs are
involved. The contractor commits de-
fault. The board may have a claim
against him. In that case, is it the
intention of the Government to allow
the Port Trust to compound with the
other man? A few lakhs may be
involved and it may be settled for a
few thousands without the sanction of
the Central Government.

Shri Santhanam: That will be un-
likely because all payments are made
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after a certificate of completion of
work. Before a work is campleted,
generally, only a part payment is
made. In all such cases money will
be owing by the Port Trust and not
by the other man. Even in the case of
default, money will be owing to him
snd it will be set off agsinst the money
due. That will generaily be the case.
We want to control expenditure by
the board. If even in the case of re-
ceipts, we have to control, I am
afraid... ..

Mr. Deputy-Speaker: It is not a
question of controlling receipts. Als~
it the full amount is recovered. there
{s yo question of the sanction of the
Central Government being taken. In
case something arises where the board
has got a cla against some verson
ng%oawants to compound it for Rs.
10,000,......

Pandit Munishwar Datt Upadhyay:
Generally that may not happen; there
may be some cases where the bnard
has to get money.

Mpr. Deputy-Speaker: Then, should
the board be allowed a free hand in
the matter?

Shri Sidhva: The board will come
to the Central Government.

Mr. Deputy-Speaker: Where is it
provided?

Shri Sildhva: The section reads.

“The Board may compound orv
compromise for, or in respect of,
any caim or demand arising out
of any contract enterel into by
them under this Act. or in respect
of any action or suit instituted
by or against them, for such sum
of money or other compensation,
as they shall deem sufficient”.

This amendment is justified for the
«eason that generally contiactors bring
‘n claims and in some cases use thelr
influence and settle the claim in fa-
vour of the contractors against the in-
terests of the Port Trusts. What is
laid down is that any settlement either
against ine contractor or in favour of
the budrd involving more than Rs.
25.000. suiould come to the Central
Government.

Mr. Deputy-Speaker: [he section
says, suits instituted by or against the
board.

$bri Sidhva: Both were contemplat-
ed. That is how I read the amend-
ment. That is the idea of the Select
Committee.
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Mr. Deputy-Speaker: Tlerefore, the
restriction should be there. ] think it
is all right.

Shri Santhamam: Of course, this is
a very minor point. I am advised that
in cases in which the board is likely
to get money, the board looks after its
own interests and that it is only
where it has to pay money, Govern-
ment hag to control.

Mr. Deputy-Speaker: I think we
have. on the other hand, experience
where public institutions are nobody’s
property.

Pandit Munishwar Datt Upadhyay:
Thatt may involve loss to the Govern-
men

Mr. Deputy-Speaker: They may
easily compromise a matter in favour
of an influential oerson when power
{s given to the board to compound.

Shri Santhanam: [ have no objection
to accept the amendment.

) Mr. Deputy-Speaker: The question
S.

In clause 16, in the proposed proviso
to section 18 of the Bombay Port Trust
Act, 1879, omit ‘“‘the payment by the
Board of”. ‘

The motion was adopted.
l'Mr. Deputy-Speaker: The question

“That clause 16, as amended,
stand part of the Bill".

The motion was adopted.

Clause 16, as amended, was
added to the Bill

Clauses 17 and 18 were added
to the Bill

Clause 19.—(Insertion of new sections
20A etc.)

Pandit Munishwar Datt Upadhyay:
My submission is that gatulty should
be allowed only when there has been
a certain length of service. Otherwise
to allow gratuity for a person who
comes for a few months and goes
away Is not proper.

Shri Santhamam: If he is an old en-
trant, he is governed by those condi-
tions of service. If he is a new en-
trant, whenever a new person is taken
in, we prescribe certain terms and
conditions. These terms may include
payment of gratuity. Therefore, it is
essential, Otherwise, gratuity and

“other things will be payable only in
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accordance with the old terms of ger-
vice. Therefore, in either case, it is
necessary.

Mr. Deputy-Speaker: Old entrants
will be governed by the old regula-
tions and conditions of service and
new entrants by the new conditions.

The question {s:

“That clause 19 stand part of
the BilL.”

The motion was adopted.

Clause 19 was added to the
Bill. I

Clauses 20 to 47 were added
to the Bill.

New Clause 47A.—'(Insertion of mew
section 61B in Bombay Act VI
of 1879.)

Shri Santhanam: I beg to move:
721ter clause 47, insert new clause

“47A. Insertion of new section
61B in the Bombay Act VI of 1879.
After section 61A of the Bombay
Act, the following section shall be
inserted, namely:—

‘61B. Responsibility of Board
for loss, etc. of goods—The res-
ponsibility of the Board for the
loss, destruction or deterioration
of goods of which it has taken
charfe shall, subject to the other
provisions of this Act and subject
also in the case of goods received
for carriage by railways to the pro-
visions of the Indian Railways Act,
1890 (IX of 1890), be that of a
bailee under gections 151, 152 and
161 of the Indian Contract Act,
1872 (IX of 1872), omitting the
words ‘in the absence of any
special contract’ in section 152 of
the last-mentioned Act.’”.

'Mr. Deput!-Speaker: What is the im-
port of this?

Shri Santhanam: There is a specific
orovision in section 112(1) of the
Calcutta port Act, 1890 and In section
41 of the Madras Port Trust Act, 1905,
which invests the Calcutta Port Com-
missioners and the Madras Port Trust
with the responsibility of a bhailee
under sections 151, 152 and 161 of the
Indian Contract Act, 1872. Here,
though, of course, by construction the
came responsibility may le on the
Port Trusts, we think it necessary to
define expressly their responsibility as
has been defined in the other Acts. It
is to make the position clear regarding
the people who transact buslness with
the Bombay Port Trust. I think this
is wholly unobjectionable.
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Mr. Deputy-Speaker: Omitting the
words “in the absence of any special
contract” in section 152 of the Con-
tract Act: is it the intention of Gov-
ernment that no power ought to be
given to enter into special contracts?

Shri Sanmthanam: That is the ovi-
sion in the other Acts. prov

Mr. Deputy-Speaker: I suppose it
meets with the general approval of
the House.

The question is.

After clause 47, insert new clause
7A: -

“47A. Insertion of new section
61B in the Bombay Act VI of
1879—After section 61A of the
Bombay Act, the following sec-
tion shall be instered. namely:—

‘61B. Responsibility of Board
for loss, etc. of goods—The res-
ponsibility of the Board for the
loss. destruction or deterioration
of goods of which it has taken
charge shall, subject to the other
provisions of this Act and subject
also in the case of goods received
for carriage by railways to the
provisions of the Imdian Railways
Act. 1890 (IX of 1890), he that
af a bailee under sections 151, 152
and 161 of the Indian Contract
Act, 18727 (IX of 1872), omitting
the words ‘in the absence of any
special contract’ in section 152 of
the last-mentioned Act.’".

The motion was adopted.

New clause 47A was added
to the Bill.

Clauses 48 to 61 were added
to tke Bill

Clause 62.— (Substitution of new sec-
tion for section 8, Bengal Act
III of 1890.)

Mr. Deputy-Speaker: Now we come
to clause 62. Does Mr. Sidhva move
his amendment? ’

Shri Sidhva: I do not move it, but
it wants to bring about a little uni-
formity and the hon. Minister also
wants to bring in uniformity in all
these Port Trusts. I wonder why he
rannot accept it.

Mr. Deputy-Speaker: He says uni-
formity will be achieved by means
of the next Bill that he proposes to
bring in.

Shri A. C. Guha: Sir. my amend-
ment seeks to insert the words “after
consuJtation with the Commissioners”
after the words “Official Gazette” in
clause 62. The explanation given by
the hon. Minister does not seem to be
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satisfactory, because we have that
provision even now. The Central
‘Government is not bound to carry
out the advice, but the Central Gov
ernment may consult the Commis-
S1ners.,

Mr. Deputy-Speaker: Is 1t obligatory
to accept the advice?

-Shri Santhanam: We ao not want to
bave this consultation as 1t might lead
to people coming up with proposals
and we may have to reject them and
all tlese things would involve diffi-
culties. We do not have this pro-
vision in the case of Bombay and
Madras and so we thought we need
not have it for Calcutta also.

Shri A. C. Guba: This provision has
been there and it has not led to any
difficulty as yet. If the hon. Minis-
ter is not prepared to accept it, I
shall not move my amendment.

l Mr. Deputy-Speaker: The question
S:

“That clause 62 stand part of
the Bill.”

The motion was adopted.
Ciause 62 was added to the
Bill.

Clauses 63 to 73 were added

to the Bill.
Clause 74.—(Substitution of new
sectiong for section 17, Bengal Act

III of 1890).

Mr. Deputy-Speaker: Does Mr. Guha
move his amendment to clause 74?

Shri A. C. Guha: Sir, in proposed
section 17A there is the bar on a

Commissioner voting, if the ‘“ques-
tion is one in which he has any direct
or indirect pecuniary interest”. The

words “or indirect” are not clearly
understood. I do not know what the
Government actudlly mean by the
word indirect”. It has not been de-
fined anywhere and so I want to de-
lete the words.

Mr. Deputy-Speaker: "That only
means something like taking a con-
fract in the name of his wife or bro-
ther-in-law.

Shri A. C. Guha: That will be a di-
rect interest.

8 MAY 1951

(Amendment) Bill 8381

A Such
transactions are so common

Mr. Deputy-Speaker: No, no.
benami
here.

‘Lhe question is:

*“I'nat clause 74 stand part of th
Bill.” P ¢

The motion was adopted.
Clause 74 was added to the
Bill.

Clauses 75 to 85 were added
e Bill

® to th

Clause 86.—(Substitution of new
section for section 32, Bengal Act III
of 1890). :

Mr. Deputy-Speaker: Clause 86.
Does Mr. Guha move his amendment?

Shri Santhanam: It is the same as
Pandit Munishwar Datt Upadhyay's
point and I have already explained
the position.

Shri A. C. Guha: As there is pro-
posed to be a selection committee and
as the Government is not agreeable
1 do not move my amendment. But
still I think the Chairman should not
have such wide powers. The Union
Public Service Commission should be
utilised.

Mr. Deputy-Speaker But why avoid
the Public Service Commission in
these cases where the posts carry such
big salaries when the Commission has
to recruit even third division clerks

for the Secretariat?

Shri Santhanam: While making rules
there will be provision for consulta-
tion of the Commission. But if this
work of recruitment is entrusted to the
Commission there will be lot of diffi-
culties. Even with a separate Com-
mission for Railways we are not able:
to recruit the personnel in time. The
whole thing will get clogged.

~ Mr. Deputy-Speaker: The Minister
has said that in the selection of the
Commissioners, the Public Service
Commission will be consulted. That

will be enough.
The question is:

“That clause 86, stand part of
the Bill.”

The motion was adopted.
Clause 86 was added to the
BillL

Clauses 87 to 90 were added
to the Bill,
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Clause 91.— (Substitution of mnew
section for section 38, Bengal Act III
of 1890.)

Shri Sidhva: I have already spoken
on this question of superseding of the
Port Trusts by the Governwent and so
I want the whole clause 91 to be
deleted.

Shri A. C. Guha: I beg to move:

In clause 91, in sub-clause (1) of the
proposed section 38 of the Calcutta
Port Act, 1890, after the existing
proviso, insert new proviso:

“Provided further that the
Central Government shall seek
the approval of Parliament for the
issuing of such a notification
within a month if Parliament is
then sitting or within 15 days from
the beginning of the next sitting
ot Parliament. This shall apply to
every renewal of the notification.”

I do not like that Government should
have absolute authority to supersede
the Port Commissioners and also to
extend the period of supersession from
time to time without the approval of
Parliament. I want that every time
they want to supersede the Port Trust
or to extend this period of supersession,
they should come to Parliament and
get its approval. I hope the hon.
Minister will accept this modest
amendment of mine. This has been
done in the Tariff Bill also.

Shri Saathanam: Under clause (4) of
the proposed section 38 there is the
provision to lay before Parliament a
report on the action already taken at
the earliest possible moment. So
Parliament will have the opportunity
of raising any point that it likes from
this report. The time of Parliament
need not be taken up by providing that
every time its approval should be
taken. Otherwise it will become
impossible for Parliament itgelf to
function. The Select Committee consi-

dered this carefully and thought that-

the provision under clause (4) is suffi-
cient to prevent any hasty action from
being taken.

Shri A. C. Guha: There are not too
many Port Trusts in India. There are
only three or four.

Shri Santhanam: Hon. Members
want a comprehensive Bill to cover all
the Port Trusts and in the General
Port Trust Act also you will find this
provision. In course of time there may
be ten to twenty Port Trusts and in
every case if there is to be positive
action by Parliament, Parliament will
not have time for other business than
the Port Trusts. A report has to be
submitted to Parliament and it will see
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whether it is necessary to take any
positive action or not.

Shri Sidhva: I would suggest that
instead of the words “Central Govern-
ment” the word “Parliament” may be
substituted, wherever it occurs. My
friend Mr, Santhanam says that the
new Act will come into being and there
may be as many as 20 to 25 Port
Trusts which will come into existence.
This is merely hypothetical. Surely in
a matter like this Parliament should
have the power and there should be no
difficulty about it.

Mr. Deputy-Speaker: The hon. Mem-
ber knows that Parliament is none
other than the Government for the
time being. If the Government makes
up its mind .to supersede any such
body, it will not do so unless it has the
backing of Parliament and if they do
not have it they will not remain in
office for a minute. The difficulty
will be that the Port Trust members
will try to canvass hon. Members here.

Shri Sidhva: We are strong enough
to resist it and they will not succeed
in canvassing us.

Shri Santhanam: Supersession is
purely an executive action and Parlia-
ment may not be in session over long
periods (Interruption).

Shri Sidhva: Now, he is changing his
ground. ’

Mr. Deputy-Speaker: Executive
authority ought not to be taken away
by Parliament. Parliament is not a
judicial body to inquire into the matter.
This is purely an executive affair.

Shri Sidhva: If it is left to Parlia-
ment the executive will be very alert
and they will ot supersede the boards
on minor issues.

Mr. Deputy-Speaker: I do not think
it is necessary to deal with this matter.
In the Select Committee care has been
taken to see that the matter is reported
to Parliament. The hon. Member may
then move- a resolution that such
supersession should not be done. The
hon. Member need not be serious
about this matter.

Shri A. C. Guha: I am rather
serious about it and would press my
amendment.

Shri Santhanam: The drafting itself
is very defective. The wording '
“shall seek the approval of Parlia-
ment” First it has to be issued and
therr it will be superseded.

Mr. Deputy-Speaker: All that it
means is that they must make a
proposal to Parliament, take their
approval and issue an order.
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I shall now put the amendment to
tre House.

The question is:

In clause 91, in sub-clause (1) of the
proposed section 38 of the Calcutta
Port Act, 1890, after the existing
proviso, insert new proviso:

“Provided further that the
Central Government shall seek
the approval of Parliament for the
issuing of such a notification
within a month if Parliament is
then sitting or within 15 days from
the beginning of the next sitting
of Parliament. This shall apply to
every renewal of the notification.”

The, motion was negatived

Mr.. Deputy-Speaker: The question is:

. “That clause 91 stand part of
the Bill.”

The motion was adopted.
Clause 91 was added to the Bill.

Clauses 82 to 116 were added
to the Bill

New Clause 116A.—(Amendment of
section 113, Bengal Act III of 1840.)

Shri Santhanam: I beg to move:

After clause 116, insert new clause
116A:

“116A. Amendment of section
113. Bengal Act III of 1890.—In
sub-section (2) of section 113 of
the Calcutta Act, for the word
‘three’, the word ‘five’ shall be
substituted.”

Under the Bombay Port Trust Act
seven days are allowed and under the
Madras Port Trust Act thirty days are
allowed, and all the merchants have
been pressing upon us that the present
provision of three days should be
extended. They have been asking for
at least seven days but the Calcutta

Port Commissioners consider that five

is the utmost they could allow. That
is why this amendment is being moved.

Mr. Deputy-Speaker: The question
is:

After clause 116, insert new clause
l16A:

“116A. Amendment of section
113, Bengal Act III of 1890.—In
sub-section (2) of section 113 of
the Calcutta Act, for the word
‘three’, the word ‘five’ shall be
substituted.”
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The motion was adopted.

New Clause 116A was added to
the Bill.

Clauses 117 to 164 were added
to the BIll.

Clause 165.—(Amendment of section
76, Madras Act Il of 1905.)

Shri Bidhva: I beg to move:

In part (b) of clause 165, for ‘‘two
lakhs of rupees” substitute “seven
lakhs of rupees”.

The power vested under the Madras.
Act was for rupees two lakhs whereas
under the Bombay apd Calcutta Acts
it was for rupees eight lakhs. Although
Madras is smaller than Calcutta and
Bombay, I do feel that....

‘Mr. Deputy-Speaker: The volume of
work and revenue is much smaller.

Shri Sidhva: But the composition of
the board is the same.

Mr. Deputy-Speaker: All the muni-
cipalities are alike in constitution. For
instance, the Corporation of Bombay
and the Municipality of Tirupathi are
similar in constitution. .

Shri Sidhva: Here the boards are
identical. In one board you give
directions to trust them......

Mr. Deputy-Speaker: The hon.
Minister hails from Madras. He
should be expected to be more
interested in it.

Shri Santhanam: Tomorrow {f I
extend that provision to Vizagapatam
it would mean ten per cent. of the
revenue of that Port.

Mr. Deputy-Speaker: I do not think
he need be over-anxious about it.

Shri Sidhva: I want to be fair, not
over-anxious.

Mr. Deputy-Speaker: I do not think
he is pressing his amendment?
- Shri Sidhva: No, Sir.

Mr. Deputy-Speaker: The question is:

“That clause 165 stand part of
the Bill.”

The motion was adopted.
Clause 165 was added to the Bill.

Clauses 166 to 194 were added
to the BIill.

Clause 1 was added to the Bill.
The' Title and the Enacting Formula
were added to the Bill.

Amendment made.

That the renumbering of the clauses
conscquential on amendments made by
the House be carried out.

—[Shvl Santhanam)
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Shri Santhanam: I beg to move:

“That the Bill, as amended, be
passed.”

I have nothing to add, except that I
must express my gratitude to the
House for passing this Bill so expedi-
tiously.

Mr. Deputy-Speaker: The question is;

“That the Bill, as amended, be
passed.”

The motion was adopted.

ASSAM RIFLES (AMENDMENT)
BILI

The Deputy-Minister of External
Affairs (Dr. Keskar): I beg to move:

“That the Bill to amend the
Assam Rifles Act, 1941, be taken
into consideration.”

1 do not want to make a long speech.
Assam Rifles is an organisation whose
work is well known to the House and
1t was also discussed when this ques-
tion came up during the Budget debate.

Mr. Deputy-Speaker: What I expect
the hon. Ministers to do s
that they need not take it for granted
that every hon. Member knows every
portion of an amending Bill. Besides,
the Press and the outside world have to
know what we are passing. Under the
circumstances, some short resume of
what is expected of this House and
what the contents of a particular
measure are should be given, so that
hon. Members may be put in an en-
quiring mood and they may pass any-
thing that they do in the full knowledge
of what they are passing.

Dr. Keskar: The Assam Rifles wes
originally formed for the defence of
the Assam frontier, but during the
course of its evolution it has also been
performing the function of police and
security in the State of Assam. From
that point of view, it is a unique regi-
ment. It is performing simultaneous-
ly invaluable police work in the State
of Assam in addition to military
security work on the frontiers, which
can be considered to be international
frontiers, because they touch Tibet,
China and Burma. The Assam Rifles
was originally a small organisation and
its work has been expanding and this
House passed last year the addition of
more platoons and brigades to it. At
the present moment, the Government
of India are spending more than
rupees one crore on Assam Rifles. As
I said, the work of the Assam Rifles
has been invaluable from the point of

102 PSD
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view of the security of our frontiers in.
the north east and also the policing
of the Assam State. ,

The present Bill is a very minor
amending Bill. During the war, the
Army Act applied to the Assam Rifles
also and non-combatants who were
enrolled in the Assam Rifles for help-
ing combatants were also amenable to
the discipline and rules of the Army.
After the state of war terminated, the
non-combatants could not come under
the discipline of the combatants. The
situation in Assam which is a border
State is such that the non-application
of the rules of the combatants in the
enrolment, recruitment and discipline
has created great difficulty for the
Assam Rifles to recruit in sufficient
numbers non-combatants who are very
essential for maintaining the efficiency
of the Assam Rifles as a whole. It is
to remove this disability that this Bill
has been brought forward. I am sorry
that this Bill has been delayed by more
than a year. Though the Bill by itself
is very small, it will help very greatly
in the improvement of the efficiency
of the Assam Rifles as a whole. The
Bill proposes to add to the list of per-
sons who are recruited and enrolled an
additional category called non-com-
batants which did not exist before.
That is the only addition that it
proposes.

In view ot the very minor characte
of the Bill and its non-controversia
character. I hope that there is no need
for any serious discussion of the pro-
visions and I hope the House will pass
‘he Bill quickly.

Mr. Deputy-Speaker: Motion moved.

“That the Bill to amend the
Assam Rifles Act, 1941, be taken
into consideration.”

Shri Chaliha (Assam): The Assam
Rifles came into existence under the
British with a view to protecting the
borders of India adjoining Burma,
China and Tibet—an area called no
administered area. It was thought
desirable that people who know the
country should be recruited.

The Assam Rifies performed the
tunctions and duties of both the police
and the military in the _area of the
Naga, Misami and Abor Hills. They
are a very useful body and this smalt
Bill seeks to provide them with _certaln
amenities by providing them with the
services of hospital attendants, cooks,
water-carriers, cartmen, range-warcers
barbers, washermen and sweepers, whg
will be enrolled as non-combatants anw
as such would be amenable to the d
ripline and other conditions of service

of the Rifles.
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The area which is protected by the
Assam Rifles is sparsely populated and
affords very few amenities. If they
want the services of a barber, they
cannot get it. It is, therefore, very
desirable and necessary that these
soldiers who do hard work and watch
our frontiers should be given the
necessary help and amenities, so that
they may look trim.and smart. There-
fore, I welcome this Bill. Since we
took over Tripura and other small
States the Assam Rifles have expand-
ed. These arc the people who know
the country and tight well. Particular-
ly during the last war. their services
were immense to the country.

I have a great grievance against the
External - Affairs Department in the
matter of recruitment. Since 1919 the
British felt that the Assamese were
getting politically conscious and want-
ed to eliminate them from the Assam
Rifles, with the result that they now
form hardly 20 per cent. of the force.
The balance of 80 per cent. consists of
Gurkhas. Though the Deputy Minis-
ter the other day said that Gurkhas
form only 40 per cent. of the force, tae
real fact is that they constitute 80 per
cent. of the Rifles. The Gurkhas are
po..ii.oly barkward. Therefore they
were preferred for our defence. 1
should say that we should now reverse
the gear. The climination of the tribal
people is causing unemployment in
those areas.. The country will re-
member with gratitude te memorable
defence of Kohima by this force.
Therefore Assamese should be recruit-
ed and I would make it a point to Dr.
Keskar that he should write to the
Defence Denartment that they should
see to it. Under the Act the Comman-
dant has power to recruit. He is the
recruiting officer. As such the Exter-
nal Affairs Ministry can issue a
circular that in future the vacancies
should be filled in more and more by
the Assamese of the locality there. I

ust that this will pave the way for

etter understanding among the
Assamese who are turning a little
Communist in some places. The
sturdy peasants and tribals have turn-
ed Communist, because they have no
other way. In my own town they were
soldiers of the Assam Rajah. Now
they turn to loot whenever opportunity
offers. You call them Communists but
they want occupation. Therefore, in
order to protect society, more and more
Assamese should be recruited to these
Assam Rifles. We are increasing their
number by about two or three more
regiments. As such I trust it will be
borne by the Defence Depariment and
bv the Fxternal Afiairs Ministry.
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Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): I rise to congratulate
the Deputy Minister for bringing this
‘Bill before tais House. It is a very
necessary Bill as we shall find from
the provisions that have been made in
the Bill. He has just now remarked
that he wants to enlist a number of
non-combatants. I would submit that.
the necessity of the non-combatants in
the army is so great that without them
I think the work cannot go on at all.
But we find that even outside the
Army, in public life everywhere, per-
sons who work as menials or labourers
or who help us in such sort of work
are nowadays very scarce. So at the
time of need, when there is any cmer-
gency, tais necessity may be more
keenly iclt. Therefore the hon. Minis-
ter is making this provision quite in
time. | do not think it is very much
delayed. No such emergency has
arisen. Maybe that in Assam there
might be some special situation for
which he might have required these
services earlier. But it is quite in time
now to make provision for 1it. The
necessity for this kind of men in the

y services cannot be over-
emphasised.

But I have to make certain sugges-
tions. Those suggestions are meant
only to help the steps that the hon.
Minister proposes to take in this con-
nection. 1 want that he ghould have
another class also. That class pro-
bably is wanting in this list of non-
combaténts. ] do not know if such
classes may not be required in the life
of the people living in Assam, but from
the general knowledge of the situation
of the country I think that the neces-
sity of one more class is very great.
In any organisation unless you have
some menials, some cleaners or
safias you cannot carry on the work.
Therefore one class that I would
suggest to be added {o the non-com-
batants would be the class of safias
or cleaners. If the hon. Minister con-
siders it proper he might accept that
suggestion.

There is one more suggestion that 1
have got to make. That suggestion is
that in the class of combatants
Nalbands come before Naiks. They
are above Nalks and the ranks under
this Act would be according to the
order in which they are placed here.

1t is sald in sub-clause (2) of clause
3: “that the persons specified in column
1 of the table in sub-section (1) shall
take rank in the order mentioned
in that column.” In that case Nalbands
will be superfor to Naiks. As I know
Nalbands are not superior to Naiks.
‘Naik’ is quite a decent rank in the



#3490 Assam Rifies

Army and Nalbands are, of course.
Nalbands, after all. In clause 4 cer-
tain punishment for petty offences has
been provided in case of persons who
are below the rank of Naiks and in
case Nalbands are to be superior to
Naiks as in this list, then this will not
apply to Nalbands. In view of ques-
tion of punishment under this clause,
I think it would be necessary that we
should give the proper place to Nal-
bands; they should be placed below
Naiks. With t{hese two suggestions
that I have made. the list would be
quite complete and the anxiety that
was being felt will also be satisfied if
thesc people are enlisted in time for
any emergency that might arise. With
these remarks, I welcome this Bill and
1 again congratulate the hon. Minister
who has brought this Bill quite in time
to have these people enlisted for any
emergency that might arise in future.

Shri Sidhva (Madhya Pradesh): In the
Statement of Objects and Reasons the
word “menial’” occurs. We have al-
ready said that they should be called
low grade staff. I would request the
hon. Minister to bear this in mind and
delete the word ‘menial’. In the pre-
war days there were two classes of
followers in the Assam Rifles, public
and private; public followers comprise
menial establishment. I do not know
why the word ‘menial’ should not be
substituted by the words ‘low grade
stafl’.

Dr. Keskar: It will not form part of
the Bill.

‘Shri Sidhva: You cannot put a word
which is objectionable in the State-
ment of Objects and Reasons.

Dr. Keskar: You can call them low
grade stafl.

Shri Sidhva: I am glad. But it is
stated in the Statement of Objects pnd
Reasons: “Public followers comprised
menial establishments; and private
followers included barbers. washermen.
cooks, water-carriers. etc.”

Mr. Deputy-Speaker: I{ will not be
part of the Bill The hon. Minister
will take note of that.

Dr. Keskar: The explanation is not
up-to-date.

Shri Sidhva: Will it be amended?

Dr. Keskar: It is a historical state-
ment that we are calling that establish-
ment in that manner.

Mr. Deputy-S er: Nothing could
be done x'nl;w.y Sl:)e::r as the Statement
of Objects and Reasons is concerned,
that is not to be amended. In future
they will not use it.
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Dr. Keskar: I would like to say only
two things with regard to the re)marks
of Mr. Chaliah. 1 am entirely in
sympathy with his suggestion. It wax
quite natural that ut the time when
the Assam Rifles was first formed the
Gurkha element should have predomi-
nated to a great extent. It was the
policy of the then Government to er
courage the Gurkhas whom they irust
ed probably and whom they thought
b2 the best combatants available to
them. It is not the policy of the pre-
sent Gouvernment to encotirage a parti-
cular community, I quite agrec with
him and [ believe that the peasants of
Assam are as good combatants as the
Gurkhas or any other provincial class.
But [ would like to draw his attention
to this, that at present also a very large
percentage of the Assam Rifles is form-
ed by the tribal people of Assam and
he cannot neglect this factor. Probab-
ly what he means js that the Assam
plains people are not taken to the
extent that they should be. 1 think
it will be kept in view. 1 certainly
accept the suggestion. We will see
that the Assam local peouple, whether
tribal or plains people are taken more
and more into the Assam Rifles.

With regard to the suggestions made
by my hon. friend, Pandit Munishwar
Datt Upadhyay and for which he has
tabled two amendments, I am afraid
I am unable to accent the amendments,
for I am advised by the Military autho-
rities that the word ‘Nalband' though
it appears to be a very low grade word.
a Nalband in a cavalry occupies a
very important position. This some-
times equals the Havildar Major and
the Military authorities have very care-
fully graded this list and I think
would not be proper after they have
graded these. for us {o try to change it.
Therefore. I hope he will not press his
amendments.

1 pPM.

With regard lo the addition of the
category of Safias or cleaners, I think
the list that we have is the one sent
by the Assam Rifles themselves. They
probably did not think it necessary.
Probably, sweepers _include Cleaners.
Probably, the hon. Member is taking
into consideration the conditions pre-
vailing here.

Shri Chaliha: We have no Safias.

. Keskar: They do not need .and
therefore they have not added

I do not think it is necessary to adt
another category.

___—4‘
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Mr. Deputy-Speaker: The question is:

“That the Bill to
Assam Rifles Act, 1941,
into consideration.”

amend the
be taken

The motion was adopted.

Clause 2.—(Amendment of section 2,
Act V of 1941))

Amendment, made:

In clause 2, in the proposed amend-
ment to clause (4) of section 2 of the
Rifles Act, 1841, for 1950” sub-

stitute 1951”.
—[Dr. Keskar]

'

Clause 2, as amended, was added
to the Bill

Clauses 3, 4 and 5 were added
to the BIill.

1951 (Amendment) Bill 8343

Clause 1.—(Short title.)

Amendment made:

In clause 1, for “1950” substitute
“1951". \
Clauses 1, as amended, was added

to the Bill ’

The Title and the Enacting For-
mula were added to the Bill.
Dr. Keskar: I beg to move:
“That the Bill, as amended, be
passed.”
Mr. Deputy-Speaker: The question is*

“That the Bill, as amended, be
passed.”

The motion was adopted.

The House then adjourned till Half
Past Eight of the Clock on Wednesday
the 9th May, 1951.





